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MINU′FES OF NORMS COMMI″「 TEE(NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.23/AM19
(ⅡELD ON 27。 02。2019)

UNDER THE CHAIItMANSHIP OF
SHRI VIJAY KUMAR,ADDL.DGFT

Meeting No。 23/87‥NC-7/2018 ofNORMS COMMITTEE(NC-7)dcaling with`Chaptcr 39 and 40
of ITC(IIS)COdC'held on 27.02。 2019,under the Chaimaanship of Shri Vttay Kumar,Addl.DGFT,

Directoratc Gcncral of Foreign Trade,Dcpartlncnt of Comrnercc,Udyog Bhawan,New Delhi-110011.

Following attended the Mecting:

1)

2)

3)

4)

5)

Shri Nand Lal,Consultant,DIPP

Shri Shaish Kumar,Technical Expert(Consultant),DGF′r

Shri D.N.Mathur,Tcchnical Expcrt(Consultant),DGF7「

Shri Dilip Kumar,DDG
Shri Ashok Chander Bhatt,F「 I｀DO

2. Following are the decisions of thc Norms Committce after deliberation and RA concemed shall
take consequential action as per Foreiga Trade Policy/Procedures:

MANUAL CASES

M/s Macro Polymers Pvt.Ltd.

Subj ect: Request for amendment in the quantity of Import Item No.2 and 3.

Decision : The committce considcrcd the requcst of the firm for defcrrement of Personal Hearing and decided

that another date for PH may be givcn to the firm and deferrcd the case.

Status:
Deferred

Subject: Request for amendmcnt in the quantity oflmport Item No.l and 4.

Decision : Thc committee considered the request of the firm for deferrement of Personal Hearing and decided

that anothcr date for PH may bc givcn to thc firm and defcrrcd the case.

Case Noo A-229

スメ″/2-

IIQ F.No。 01/87/050/00477/AM17/
DES‐VH

Status:

Deferred

NC No。 :23/AM19
Dated:27.02.2019

RA「 .No.08/24/040/00334/Al■ 117

QF.No.01/87/050/00416/AM17/

Fo No。 08/24/040/00008/AM17



Case No.A… 231

Case No.A‐ 235

Subject: Request for amendment in the quantity of Import Item No.6.

Decision : The committee considered thc request of the firm for deferrement of Personal Hearing and decided
that another date for PH may be given to the firm and deferred thc case.

M/s Macro Polymers Pvt. Ltd.

Advo Lic.No.and Date

0810141072 dt.05.10.2017

Subject: Request for amendment in the quantity of Import Item No.6.

Decision : '[hc committee considered the request of thc firm for deferrement of Personal Hearing and decided
that another date for PII may be given to the firm and deferred the case.

Case No.A‐ 233

Subject: Request for amendment in the quantity of Import Item No.l, 2 and 3,

Decision : The committee considered the request of the firm for deferremcnt of Personal Hearing and decided

that another date for PH may bc givcn to the firm and defcrrcd thc case.

Subject: Request for amendment in the quantity oflmport Item No.4 and 5,

Dccision : The committee considered the rcquest of the firm for deferrement of Personal Hearing and decided

that another date for PH may be given to the firm and deferred the case.

HQ「 .No。 01/87/050/00566/AM17/
DES―VⅡ

M/s Macro Polymers Pvt. Ltd. IQ Fo No.01/87/050/00565/AM17/

l〕 I〕 S― V`II

「
.No.08/24/040/00418/AM17

匿

M/s Macro Polymers Pvt. Ltd.

Adv.Lico No.and Datc

0810139527 dt.11.01.2017

Status:
Deferred

NC No.:23/AM19
Dated:27。 02.2019

RA F.No。 08/24/040/00419/AM17

ⅡQ FoNo.01/87/050/00400/AM18/
DES―VⅡ

Case Noo A-232

RA「。No。 08/24/040/00146/AM18NC No。 :23/AM19
Dated:27。 02e2019

Status:
Deferred

HQ F.No。 01/87/050/00479/AM17/
DES―VⅡ

NC No.:23/AM19
Dated:27。 02。 2019

M/s Macro Polymers Pvt. Ltd.

Adv. Lic. No. and Date
「
。No。 08/24/040/00369/AM17

810139387 dt.27.12.2016

Case Noo A‐234

NC No。 :23/AM19
Dated:27。 02。 2019

M/s Macro Polymcrs Pvt. Ltd.

Advo Lico No.and Date

0810139002 dt.03.11.2016

M 
「
。No。 08/24/040/00277/AM17

NC No.:23/AM19
Dated:27。 02。 2019

2

Subject: Request for amendment in the quantity of Import Item No.6.
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Deferred

QF.No。 01/87/050/00562/AM17/



Decision : The committee considered the request of the firm for deferrement of Personal Hearing and decided
that another dats for PH may bc givcn to the firm and dcfcrrcd the casc.

M/s Macro Polymers Pvt.

Adv. Lic. No. and Date
810141074 dt.05.10.2017

Subject: Request for amendment in the quantity of Import ltem No. 3.

Decision : Thc committee considercd thc request of thc firm for deferremcnt of Personal
that another date for PI{ may be given to the firm and defcrrcd the case.

Hearing and decided

Case Noo A-237 HQ FoNo。 01/87/050/00037/AM18/
DES―VⅡ

Case No.A‐ 238     [:::::::::::::::::::::::::::]II:::レ螢°°01/87/050/00174/AM18/  [F][1:::
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RA FoNo。 08/24/040/00335/AM17

Subject: Request for amendment in the quantity of Import ltem No.l and 2.

Decision : 'I'hc committec considered thc requcst of thc firm for dcferrement of Personal
that another datc for PII may be given to the firm and defcrrcd thc casc.

Hearing and decided

Subject: Rcquest for amendment in the quantity of Import Item No,1,2, 4 nd 5.

Decision : 'fhc committee considercd thc rcquest of thc firm for deferrement of Pcrsonal Hearing and decided
that another date for PtI may be given to the firm and deferred the casc.

Subject: Request for amendment in the quantity of Import Item No. 2 and 3.

Decision : 'lhe committee considered the request of the firm for deferrement of Personal Hearing and decided
that another date for PH may be givcn to thc firm and dcfcrred the cass.
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Case No.A… 236

NC No.:23/AM19
Dated:27.02。 2019

Iむ Fゝo No。 08/24/040/00178/AM18

HQF.No.01/87/050/00403/AM18/
DES‥ VⅡ

Status:
Deferred

NC No.:23/AM19
Dated:27.02.2019

s Macro Polymers Pvt. Ltd.

Adv. Lic. No. and Date
0810139333 dt。 19。 12.2016

Case No.A… 239 M/s Macro Polymers Pvt. Ltd. HQ「.No。 01/87/050/00255/AM18/
DES―VⅡ

Status:
Deferred

「
.No.08/24/040/00526/AM17Adv. Lic. No. and Date

0810140400 dt。 31.05.2017

NC No.:23/AP119
Dated:27.02.2019

Status:
Deferred
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Case No.A… 240 M/s Macro Polymers Pvt. Ltd. ⅡQ「。No.01/87/050/00171/AM18/
DES―VⅡ

Status:
Deferred

NC No。 :23/AM19
Dated:27。 02。 2019 1胤胤労古iI:.‰Ⅳ」

RA F.No.18/24/040111010/AY18

Subject: Request for amendment in the quantity of Import Item No. l.

Decision : The committee considered the request of the firm for deferrement of Personal Hearing and decided
that another date for PH may be givcn to the firm and deferred the case.

RA「。No.08/24/040/00427/AM17

Subject: Request for amendment in the quantity of Import Item No.1,2,3 znd 4.

Decision : The committee considered the request of the firm for deferrement of Personal Hearing and decided
that another date for PII may be given to the firm and deferred the case.

Subject: Request for amendment in the quantity of Import Item No. 1 and 4.

Decision : The committee considered the request of the firm for deferremcnt of Personal Hearing and decided

that another date for PH may be given to the firm and deferred thc case.

Case No.A‐ 243

s Macro Polymers Pvt. Ltd.

M/s Macro Polymers Pvt. Ltd.

Adv.Iッ ic.No,and lDate

0810138552 datcd 29.08.2016

ⅡQF.No。 01/87/050/00482/AM17/
DES―VⅡ

HQF.No.01/87/050/00284/AM17/
DES―VⅡ

M 
「
。No。 08/24/040/00186/AM17

Subject: Request for amendment in the dedescription of Export ltem.

Decision : The committee considered the request of thc firm for defcrrcmcnt of Personal Hearing and decided

that another date for PH may be givcn to the firm and deferred the case.

基ダ″ /2_

Case No.A‐ 241

NC No.:23/AM19
Dated:27.02。 2019

Adv.Lico No.and Date

0810139516 dt.11.01.2017

Case No.A‐ 242 M/s Macro Polymers Pvt. Ltd. ⅡQF.No.01/87/050/00428/AM17/
DES―VⅡ

Status:

Deferred

NC No。 :23/AM19
Dated:27。 02。 2019

Adv. Lic. No. and Date
810138965 dt.25。 10。 2016

RA FoNo。 08/24/040/00210/AM17

Status:
L)eferred

NC No.:23/AM19
Dated:27。 02.2019

Status:

Deferred



Case No.A‐ 244

dv. Lic. No. and Date
10141073 datcd 05。 10.2017

RA FoNo.08/24/040/00162/AM18

M/s Macro Polymers Pvt. Ltd. HQ「 .No。 01/87/050/00448/AM18/
DES¨VⅡ

NC No.:23/AM19
Dated:27。 02.2019

Subject: Request for amendment in the description of Export Item.

Decision : The committee considered the request of thc firm for deferrement of Personal Hearing and decided
that another date for PH may be given to the firm and deferred the case.

Subject: Rectification/Amendment in Norms approved by NC Mecting No.19/AM19 held on 05.12.2018.

Decision: The Committee considered the request of the firm and decided to adopt the following norms in the
minutes of the Meeting No.l9/87-ALCl/2018 which was hcld on 05.12.2018:-

EXPORT ITEM QTY IMPORTITEM Quantity Rcquired (in
kg) per kg of finished

goods

RUBBER        FL00R
COVEIIINGS&MATS lKg

NATURAL RUBBER 0.180

EPDM SYNTHETIC RUBBER 0.250

ZINC OXIDE 0.025

ANT10XIDANT KUMANOX,10NOL 0.021

ACCELERATOR 0.027

RETARDER PVI 0.012

TITANIUM DI-OXIDE 0.038

BONDING AGENT SI¨ 69 0.015

RUBBER PROCESSING OIL 0.067

STEAIIIC ACID 0.012

PACKING MATERIAL:PLASTIC
PALLETS

300 Number for
300000Kg of Export
Product

Note: 1. There should be a value cap on exports for Antioxidant/Accelerators/Retarder as per General Note-8 of
Handbook of Procedure Volumc-Il..
2. Firm will export back 300 nos. of plastic pellets.

The Norms Committee also decided that firm may be asked to file an application for SION fixation

RA may take consequential action as per Policy / Procedures

A-lrP lbt'--'*-r
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Mlnistry.cf Corr,mt -rr & lndustrygrirl arirq, tt frffi

Udyog Bhawan, New Delhl

Status:

Deferred

7050/00431/AM19/DES‐VⅡ

10822426 datcd 19.07.2018

NC No.:23/AM19
Dated:27.02。 2019

Fo No.03/95/040/00352/AM19



Adv.Lic.No.and Datc
0310815095 dated 09.08.2017

ⅡQ FoNo.
1/87/050/00339/AM18/DES― VⅡ

RA F.No.03/94/040/00274/AM18

Subject: Request for amendment in the description ofExport Itcm and Import Item No.2.

Decision: The Committee considered the request of the firm and decided to amend the description of Export Item and
Import Item No.2 in thc minutes of Meeting No. 14187 -ALCll20l8 which was held on 14.08.2018 as per details given
below:-

Export Item
Reactive Polyamide
Viscosity at 25 C 125

Resin with free
to 750 Poises

Amino Groups and

Import Item Sr.No.2 TETRAETⅡ YNE PENTAMINE(TEPA)

M/s,Dorf― Ketal Chclnicals lndia

Pvt.Ltd.

Adv. Lic. No. and Date
310812230 dated 30.03.2017

Subject: Fixation of Adhoc Norms.

Decision : Based on the examination of the case of firm by Technical Expert (Consultant
01/87/0501000771AMl8, the Committee decided to to adopt the following norms:

{DI.IM}) in File No.

Status:

Approved

Subject: Fixation of Adhoc Norms.

ムノタか _

Case Noo A‐246

NC No。 :23/AM19
Dated:27。 02。 2019

M/sD.R Coats lnk and Resin's

P宙 .Ltd.
Status:
Approved

Case No.A¨ 247 IIQ「。No。
1/87/050/00077/AM18/DES… VⅡ

Status:
Approved

NC No。 :23/AM19
Dated:27.02.2019

M 
「
.No。 03/94/040/01179/AM17

EXPORT ITEM QTY IMPORT ITEM Quantity

PolyVinyl FolHlal(InsOf01111 1 5)

(High ViSCOsity)

l Kg Acctic Acid 0.125 Kg

Vinyl Acctatc Monomcr 1.80 Kg

RA may take consequential action as per Policy / Procedures

M/s,Dorf― Kctal

Pvt.Ltd.

dv. Lic. No. and
310812317 dated

HQ「。No。
1/87/050/00076/AM18/DES― VⅡ

Case Noo A‐248

RA「。No.03/94/040/01178/AM17NC No.:23/AM19
Dated:27。 02.2019



Decision : Based On
01/87/050/00076/ANI11 8,

the examination of the case of
the Committec decided to to adopt

7

firm by Technical Expert (Consultant
the following norms:

(DNM})in Filc No.

EXPORT ITEM QTY IMPORTITEM Quantity

PolyVinyl Formal (Insoform 7)
(Medium Viscosity)

l Kg ACETIC ACID 0.100 Kg

POLY VINYL ALCOHOL
(ANY GRADE)

0.940 Kg

PARA FORMAIyDEHYDE 91%/
PF 91%

0.140 Kg

RA may take consequential action as per Policy / Procedures

Case Noo A‐249 M/s.Dorf― Kctal Chelnicals lndia

Pvt.Ltd.

ⅡQ FoNo.
01/87/050/00141/AM19/DES― VⅡ

NC No。 :23/AM19
Dated:27。 02。 2019

Status:
Approved

Adv.Lico No.and Datc

0310820127 datcd 27.03.2018

RA「。No。 03/94/040/01077/AM18

Subject: F'ixation of Adhoc Norms.

Decision : Based on thc cxamination of the case

01i87/050100141/AM19, the Committce decided to adopt
of firm by Technical Expcrt (Consultant
the following norms:

{DI.IM}) in File No.

EXPORT ITEM QTY IIИPORT ITEM Quantity

PolyVinyl Fo111lal(InSOf01111 7)

(Medium viscosity)

l Kg ACETIC ACID 0.100 Kg

POLY VINYL ALCOHOL
(ANY GRADE)

0.940 Kg

PARA FORMAI′ DEHYDE 91%/
PF 91%

0.140 Kg

RA may take consequential action as per Policy / Procedures

Subject:Fixation of Adhoc Norms.

Declslon : Based On the exanlination of thc casc of

01/87/050/00144/AM19,thc Corninittce decided to adopt the

firm by Technical Expert (Consultant {DNM}) in File No.
following norms:

EXPORT ITEM QTY I〕ИPORT ITEM Quantity

PolyVinyl Follllal(InSOf01111 1 5)

(High ViSCOsity)

l Kg Acctic Acid 0.125 Kg

Vinyl Acetatc Monomer 1.80 Kg

型曙 織 曇鮮 け
ι:■ソOg B:■ awan,New De:h:

. Lic. No. and Datc
10820140 dated 27.03.2018

F.No.03/94/040/01087/AM18NC No.:23/AM19
Dated:27.02。 2019



RA may take consequential action as per Policy / procedurcs

NC No。 :23/AM19
Dated:27.02.2019

M/s.Dorf― Kctal Chemicals lndia

Pvt.Ltd.

Adv.Iフ ic.No.and
310820130 datcd

Case No.A-251 HQ FoNo。
1/87/050/00205/AM19/DES¨ VⅡ

Status:
Approved

RA F.No. 03/94/040/01079/AM18

Subject: F'ixation of Adhoc Norms.

Decision ! Based on the examination of the
01/87/050 1002051 A}u4l9, the Committce dccided to

case of firm by Tcchnical Expert (Consultant
adopt the following norms:

{DI.i-M}) in File No.

EXPORT ITEⅣI QTY IMPORT ITEM Quantity

PolyVinyl Formal (Insoform 5)
(Low Viscosity)

l Kg ACETIC ACID 0.100 Kg

POLY VI卜瑠「L ALCOHOL
(ANY GRADE)

1.00 Kg

PARA FORMALDEHYDE 91%/
PF 91%

0.140 Kg

RA may take consequential action as per Policy / I'rocedures

Case No.A‐ 252    「万ス「云面こ百薫死再L画面冨画面憂戸::IT~~~~~~lI:SFレ
螢
o。 01/87/050/00204/AM19/  「

:::i::::

NC No。 :23/AM19
Dated:27.02.2019

Adv.Lico No.and Date

310820056 dt.23.03.2018

M 
「
。No.03/94/040/01021/AM18

Subject: Rcqucs to amend the description of Export item and Qty of Import item.

Decision: The Committee considercd thc request of the firm and decidcd to adopt the following norms

Meeting No.1 1/87-ALCll20l8 which was held on 19.07.2018:-

in the minutes of the

EXPORTITEM QTY IMPORT ITEM QTY
XLPE Compound l MT 1.LDPE Granulcs 0.99 MT

2. Di-Cumylperoxidc (DCP) 0.02 MT

3. Antioxidant 0.01 MT

4. Octagon Jumbo Slceves-Box As per packing policy

RA may take consequential action as per Policy / Procedures

ムJ″ ′ιZ―



IQ「 .No。 01/87/050/00073/AM18/
DES―VⅡ

Subject: Request to amend the description of ExporL{Import items and Qty.

Decision: The Committee considercd the request ofthe firm and decided to adopt the following norms in the minutes ofthe
Meeting No.2/87-AIC I /201 7 which was hcld on 09.08.2017:-

EXPORT ITEM QTY I「順PORT ITEM QTY
XLPE Compound 500MT 1.LDPE Granulcs 495MT

2. Di-Cumylpcroxide (DCP) 10MT

3. Antioxidant 5ⅣIT

4. Octagon Jumbo Sleeves-Box As per packing policy

RA may take consequential action as per I'olicy / Procedures

Subject: Request to amend thc description of Export/Import items and Qty.

Decision: The Committee considered the request of the firm and decided to adopt the following norms in the minutes ofthe
Meeting No.5/87-ALC1/2017 which was held on 22.11.2017:-

EXPORT ITEM QTY IMPORT ITEM QTY
XLPE Compound lMT 1.LDPE Granulcs 0.99 MT

2. Di-Cumy1 pcroxidc (DCP) 0.02 MT

3. Antioxidant 0.01 MT

4. Octagon Jumbo Sleevcs-Box As per packing policy

RA may take consequential action as per Policy / Procedures

All' /L-)'-'t-'

Status:

Approved
Adv.Lic.No.and Datc
0310812289 dt.30.03.2017

NC No.:23/AM19
Dated:27。 02.2019

RA FoNo.03/94/040/01157/AM17

Case Noo A…254 s KKalpana (India) Ltd. ⅡQ FoNo.01/87/050/00348/AM18/
DES―VⅡ

NC No。 :23/AM19
Dated:27.02。 2019

dv. Lic. No. and Date
310815303 dt。 22.08.2017

Iu 
「
。No。 03/94/040/00403/AM18

Status:
Approved

9
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Case No. A-255 lltvt/s KKalpana (India) Ltd. Status:
Approved

Advo Lico No.and Datc

310811976 dt.20.03.2017

HQ「。No.
01/87/050/00062/AM18/DES‐ VⅡ

NC No。 :23/AM19
Dated:27.02。 2019

RA F.No。  03/94/040/00102/AM17

Subject: Request to amend the description of ExporUlmport items and Qty.

Decision: The Committes considered the request ofthc firm and dccided to adopt the following norms in the minutes of
the Meeting No.2/87-ALC112017 which was held on 09.08.2017:-

EXPORT ITEM QTY IMPORTITEM QTY
XLPE Compound lMT 1.LDPE Granulcs 0.99レIT

2. Di-Cumylperoxide (DCP) 0.02 MT

3. Antioxidant 0.01ヽ〔T

4. Octagon Jumbo Sleeves-Box As per packing policy

RA may take consequential action as per I'olicy / Procedures

Subject: Rcquest to amend thc description of Export/Import items and Qty.

Decision: The Committce considered the request ofthe firm and decided to adopt the following norms in the minutes ofthe
Meeting No.2/87-ALC l/2017 which was held on 09.08.2017:-

EXPORT ITEM QTY IMPORT ITEM QTY
XLPE Compound lMT 1.LDPE Granulcs 0.99 MT

2. Di-Cumylperoxidc (DCP) 0.02 MT

3. Antioxidant 0.01 MT

4. Octagon Jumbo Slccvcs-Box As per packing policy

RA may take consequential action as per Policy / Procedures

ム夏″極 _

KKalpana (India) Ltd.Case No.A‐ 256 HQ FoNo.01/87/050/00H2/AM18/
DES―VⅡ

Status:
Approved

NC No。 :23/AM19
Dated:27。 02。 2019

dv. Lic. No. and Date
310811433 dt.23.02.2017

M 
「
。No。 03/94/040/00996/AM17



M/s KKalpana (India) Ltd.

dv. Lic. No. and Datc
10811388 dt.22.02.2017

HQ「 .No。 01/87/050/00106/AM18/
DES―VⅡ

RA F.No。 03/94/040/00715/AM17

Subject: Request to amend the description of Export/Import items and Qty.

Decision: Thc Committee considered the request ofthc firm and dccided to adopt the following norms in the minutes ofthe
Meeting No.2/87-ALCl/2017 which was held on 09.08.2017:-

EXPORT ITEM QTY IMPORTITEM QTY
XLPE Compound lMT 1.LDPE Granules 0.99 MT

2. Di-Cumy1 peroxide (DCP) 0.02 MT

3. Antioxidant 0.01 MT

4. Octagon Jumbo Sleeves-Box As per packing policy

RA may take consequential action as per Policy / Procedures

M/s. SI Group India Ltd.

dv.Iフic.No.and Datc

10807095 dated 12.08.2016

HQ FoNo。
1/87/050/00356/AM17/DES― VⅡ

RA FoNo。 03/95/040/00400/AM17/

Subject: Fixation of Adhoc Norms.

Decision: The committee considercd the request of the firm and decided to adopt the following norms on repeat

basis as per decision taken in Meeting No.17l87-ALC1/2015 which was held on 01.10.2015:

/, -t y th-,r-,------,

Case No.A‐ 257

NC No.:23/AM19
Dated:27.02.2019

Status:

Case Noo A…258

NC No。 :23/AM19
Dated:27.02。 2019

Status:
Approved

IMPORT ITEMEXPORT ITEM

PARA TERTIARY BUTYL PHENOL 0.21lKg

PTBP/MMCRESOL
FORMALDEHYDE  GRADE  FB¨
190/SFC093 PHENOLIC RESINS

0.633KgM―CRESOL 40(META PARA CRESOL-40)

RA may take consequential action as per Policy / Procedures

QTY QTY

lKg
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0NLINE CASES

Case No。 :67/23/87-ALC1/2018  Paty Namc:ASHIRVAD PIPES iMcct No/Date:23/87¨     Status:Approved
lPVT LTD.,              :ALC1/2018

127.02.2019

HQ File:01/87/050/00765/AM19/RLA File

:07/24/040/00051/AM16/

Decision : The committee considered the case as pcr agenda and decided to ratify the licence as follows:

Lic.No/Datc:0710108291

28.05.2015

EXPORT ITEM

111.744MT

IMPORT
ITEM

UPVC Column Column Pipes of different types and
sizes-Net content of PVC resin 105.375 MT

RA may take consequential action as per Policy / Procedures

105.375 MT

'Case No.:68/23/87-ALC1/2018  1Party Name:ASHIRVAD PIPES  'Mcct No/Datc:23/87-

IPVT LTD。 ,               :ALC1/2018
27.02.2019

IHQ File:01/87/050/00766/AM19/ IRLA File:07/24/040/00053/AM16/ILicoNo/Date:0710108288
:28.05.2015

Decision i The committce considcrcd the case as per agenda and decidcd to ratify the licence as follows:

ICase No.:69/23/87-ALC1/2018  1Paty Namc:ASHIRVAD PIPES  IMcet No/Date:23/87-
PVT LTD., IALC1/2018

127.02.2019

IHQ File:01/87/050/00767/AM19/ :RLA File:07/24/040/00054/AM16/ILic.No/Datc:0710108289   1
128.05.2015               ‐

IDecision:The committce considercd thc case as per agenda and dccided to ratify thc liccnce as follows:

Status:
Approved

2

Mcct No/Datc:23/87-

ALC1/2018

Status:
Approved

Status:
Approved

Party Name:ASHIRVAD PIPES  i
PVT LTD.,               |

たし /―一

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipcs of diffcrent types and sizcs-Nct
content of PVC Resin I 1 1 .108MT 117.824MT

PVC
MSIN

111.108NIT

RA may take consequential action as per Policy / Procedures

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of different types and sizes-Net

content of PVC Resin 100.903 MT 107.034MT
PVC
ItESIN

100.903 ⅣIT

RA may take consequential action as per Policy / Procedures

「

QTY QTY

PVC
uSIN

ュFtteNa測 2り87ALCν2018
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Decision : The committee considered the case as per agenda and decidcd to ratify the licencc as follows:

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of different types and sizes-Net
content of PVC Resin 113.332 MT 120.185MT

PVC
RESIN 113.332 MT

RA may take consequential action as per Policy / Procedures

,Case No.:6/20/87-ALC1/2015 IPa五y Name:WACKER       Mect No/Date:23/87-
,METROAItK CHEMICALS PVT  ,ALC1/2018

Status:
Deferred

,Case No.:71l23l87-ALC1 12018 Party Name: ASHIRVAD PIPES Meet No/Date:23187- Status:
Approved

Decision : Thc committce considered thc case as per ug.ndu and dccidcd to ratify the liccnce as follows:

|          =VT LTD.,      :針
殿 盤 ず      :i                         :

IHQhiさ :6i,急ウ/o36,66ケとう,AMib′ 燕 AFiib ib"2Z4'646,oo36ウ/AMiと
'¨

記■ヽ ふあ:お bttlo16うな45~・
~:

:            :            ρ3.02.2016      :

EXPORT ITEM QTY INIPORT
ITEM

QTY

UPVC Column Pipes for different types and sizes-Net
content of PVC Resin 103.197 MT 109.435MT

PVC
RESIN

103.197 MT

RA may take consequential action as per Policy / Procedures

|                         ILTD.                     27.02.2019             1

5 'HQ Fib:01/87/050/00250/AM16/ IRLA Fic:Oν
24/040/00120/AM16/ Lic,No/Date:0210206166  1

:                              1                              18.09.2015                1

:Decision:The committee considered the case as pcr agend and noted that commcnts were sought from the Department
iofChemicals and Petro Chemicals and the same are awaied.Therefore,committee decided to rcmind them and deffered

ithe case.

バノタ 2レ″

:HQ Filc:01/87/050/00768/AM19/



ICase No.:72/23/87…ALC1/2018

:HQ File:01/87/050/00770/AM19/

14

Party Namc:ASHIRVAD PIPES
PVT LTD.,

IMect No/Date:23/87¨

:ALC1/2018

127.02.2019

:

'Status:
Approved

IRLA File:07/24/040/00001/AM17/ILic.No/Date:0710109782  1

104.05.2016                1

17

Decision : The committee considered the case as pcr agcnda and decided to ratify the licence as follows:

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of different types and sizes - Nct
content of PVC Resin 105.771 MT 112.161MT

PVC
RESIN

105.771 MT

RA may take consequential action as per Policy / Procedures

ICase No.:73/23/87…ALC1/2018 Party Name:ASHIRVAD PIPES
PVT LTD.,

IMect No/Date:23/87¨

IALC1/2018

127.02.2019

Status:
Approved

IHQ Fib:01/87/050/00771/AM19/ RLA Filc:07/24/040/00005/AM17/ Lic.No/Date:0710109777    1

|               | .04.05.2016

The committee considercd the case as pcr agcnda and decided to ratifo the licence as follows:

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC column Pipes of different tpes and sizcs - Net
content of PVC Resin 105.684MT 112.073MT

PVC
RESIN

105.684 MT

RA may take consequential action as per Policy / Procedures

‐Case No.:74/23/87-ALC1/2018

HQ File:01/87/050/00772/AM19/

|

IParty Namc:ASHIRVAD PIPES

IPVT LTD., :ALC1/2018
127.02.2019

‐RLA File:07/24/040/00006/AM17/ :Lic.No/Date:0710109781    1

,04.05.2016      :

eclslon : The committee considered the case as per agenda and decided to ratify the licence as follows:

19

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC column Pipes of different types and sizes-Nct

content of PVC Resin 108.171 MT 114.710MT
PVC
RESIN

108.171 MT

ILA may take consequential action as per Policy i Procedures

‐
Case No.:75/23/87-ALC1/2018

一
　

　

〇

:Party Namc:ASHIRVAD PIPES
IPVT LTD。 ,

Mcet No/Datc:23/87-
IALC1/2018

‐27.02.2019

Status:
Deferred

*ll /u-,t*

―
|

Approved
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1HQ File:01/87/050/00773/AM19/ IRLA File:07/24/040/00007/AM17/ILic.No/Date:0710109779   1

1                             1                             104.05.2016                1

lDecision:The cOmmittee considered the case as pcr agenda and decided to issue deiciency leier to thc authorization

鍔糧轟計酬 二;職鷺X:i翼留悪器 鳳‰驚ょっ」ぬe yductsto晦
"血
d

ib)Detailed manufacturing process along with tcchnical justincation for wastages claimed at each stage and cach of the

lmaterials required in the manufacturing proccss.

iC)Chemical name,Technical specincations ofitems proposcd to bc importcd.

ld)Whether the scrap gencratcd in the proccss is being reuscd or not.Ifnot thc tcchnicaljus■ ■cation for■ s non― use may

lbe mmishcd.Ifthe scrap is bcing sold,the sale value/commercial valuc may be indicated.

le)MatCrial balancc indicating calculative statcmcnt ofthe rcquircment of each ofitcm for manufacture of each of expo貢

:prOduct

lDecision : The Committee considered the case as per agenda and decided to issue deficiency letter to the authorization

, , lholder for submission of the following information and deferred the case:-
" a) Technical descriptions/specihcations, percentage composition (by weight) ofthe products to be exported.

1b) Detailed manufacturing proccss along with technical justification for wastages claimed at each stagc and each of the
materials rcquired in the manufactuing process.

:c) Chemical name, Technical specifications of items proposcd to bc imported.
ld) Whether the scmp generated in the process is being reused or not. Ifnot the technical justification for its non-use may
,be fumished. Ifthe scrap is being sold, the sale value/commcrcial value may be indicated.
:e) Material balance indicating calculative statement ofthe requirement ofeach ofitem for manufactue ofeach of export

iproduct

Case No.:1/8/87-ALCll20l6 Party Name:WACKER Mcet No/Datc:23/87- Status:
Deferred|                      IMETROARK CHEMICALS PVT IALC1/2018

1                         1LTD                      27.02.2019

12 1HQFne:01/87/050/00113/AM17/ IRLAFne:02/24/040/00022/AM17/Lic.No/Date:0210206703:                              :                             119.05.2016

Decision : The commincc considcrcd the casc as per agcnda and notcd that commcnts wcrc sought from thc Departmeni

of Chemicals and Petro Chemicals and the samc are awaied. Thercforc, committec dccided to rcmind thcm and deferred

the case.

Case No.:2/8/87-ALC 112016 Party Namc:WACKEI{ Meet No/Date:23/87- Status:
Deferred|  .                       :METROARK CHEMICALS PVT IALC1/2018

1  1                         1LTD                      27.02.2019

113:Q RL:01/87/050/00114/AM17/IRLARL:02/24/040/00024/AM17/1け ど %記
α0210206704

,n""iiion i fn" 
"o1r11nitt"" "on.iA.i"a 

tn" 
"u." 

u, p"i ug"nOa ana not"a tt ut 
"o,nrn"n,, 

*"r" sought from rhc Department

'of Chemicals and Petro Chemicals and the same are awaied. Therefore, cornrnittce decided to remind them and deferrcd

,the case..

Case No.:76/23/87-ALC1/2018   1Parり Name:ASHIRVAD PIPES   Meet No/Date:23/87-
lPVT LTD.,                IALC1/2018

127.02.2019

HQ File:01/87/050/00774/AM19/ 1RLA File:07/24/040/00008/AM17/ Lic.No/Date:0710109780

104.05.2016

Case Nc夕13/87-ALC12016 :謡
誌 躙 話 器 ALSPVT I造 き腑

α23/87-

ムノ′ノι%,―

|

T
Udy00 Bhaw

Status:
Deferred

Status:
Deferred14
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ILTD                     27.02.2019             1

澤Q 
ΠL Ю1/87/050/00277/AM17/1RLA RL Ю2/24/040/00064/AM17/LQNo/DtteЮ 210206799 1
)                             ・                             130.06.2016                1

D""iaioo , The committee considered thc case as per agenda and noted that comrncnts were sought from the Department

]of Chemicals and Petro Chemicals and the same arc awaicd. Therefore, committee decided to remind them and deferred
the case-

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of different types and sizes-Net
content of PVC Resin 110.517 MT 117.196MT

PVC
MSIN 110.517 MT

RA may take consequential action as per Policy / Procedures

FtteN∝
78/23だ 卜ALCν知 露

鰐 淑 ;ASⅢ
Ⅳ AD HPES辻

:淵
t"辟
 端 ‰ ed

i             1             127.02.2019       :

iよ洒 1まb1/8ラ636)66ケケ6/AMiり

'‐

IRLIFiこ lo7/24ん40/odib4/AMIウ ′
~|`:Nob農

よbケ iδ ilめ ii l~~
:                             |                             104.08.2016               1

,Tヽ ^^3_=^_ .Tl__ _____-1■ ■―_ _^__1」 ^― ^」 `L^^^_^^^一 ^― ^^^一 月^^_月 月^^1月 ^月 `^ ´̂ +:■ ,+Lハ 11^ハ"ハハ n● Cヽ 1lA■ ■70●
  ・Decision : The committee considered the case as per agenda and decided to ratify the licence as follows:

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of different types and sizes-Net
content of PVC Resin 109.863 MT 116.506MT

PVC
RESIN

109.863 MT

RA may take consequential action as per Policy / Procedures

Case No.:80/23I87-ALCI t2018 Party Name: ASHIRVAD PIPES Meet No/Datc:2 3187- Status: Approved
PVT LTD。 ,

IALC1/2018
127.02.2019

RLA Filc

:07/24/040/00109/AM17/

Decision i The committec considercd the case as per agcnda and decided to ratify the licence as follows:

HQ File

:01/87/050/00778/AM19/

八ノ″/―～

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipcs of diffcrent types and sizcs-Nct 119.409MT
PVC
RESIN

112.602 MT

Party Namc: ASHIRVAD PIPES

IPVT LTD。 ,
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content ofPVC Resin l12.602 MT

RA may take consequential action as per Policy / Procedures

Case No.:79l23l87-ALCI t2018 Party Name: ASHIRVAD PIPES Meet No/Date:23187-
PVT LTD., ALC1/2018

127.02.2019

1HQ File:01/87/050/00777/AM19/ IRLA File:07/24/040/00108/AM17/:Lic.No/Date:0710110216
,05.08.2016                1

20 PedSbn:The corrllnhec conddeК
d ie ctte as p∝ agcnda and deddedわ 饉i～■e hCencc asお low∬

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of different types and sizes― nct

content ofPVC Resin l10.850 MT
117.551lИ T

PVC
uSIN

110.850MT

RA may take consequential action as per Policy / Procedures

Status:
Approved

Status:
Approved

Status:
Approved

:

Status:

一
　

　

一

Party Name:GUNJAN PAINTS

,*) P lt-.tv€

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of differcnt types and sizes-Nct
content of PVC Resin 129.094l/rT 136.897MT

PVC
RESIN

129.094 MT

RA may take consequential action as per Policy / Procedures

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column Pipes of diffcrent types and sizcs-Net
content of PVC Resin 106.011 MT

112.418MT
PVC
uSIN

106.011レ IT

RA may take consequential action as per Policy / Procedures

21 1Case No.:53/19/87… ALC1/2018

119PedSbn:The cOrrunttee condd∝
cdぬe case as p∝ agcnda and dedded b r面″■e hcence as ubw駐
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18

1                     :LIMITED               IALC1/2018           1Deferred
:                              .                              :27.02.2019                1

葬
Q RL Юν8705υ00547/AMlワ IRLARLЮ

ン2″04α00284/AM17 LQNoわ試α0810138856 1
:                            |                            118.10.2016               1

三b3gi:i3五 :十五とお■品ilささ

`も

五ξia品3a thc`漁さ基「

`I ttLttda and notcd that RA as well as ir were requested to provideithe hard cOpy ofthe application and the same has not been rece市 ed so far.Therefore,committee decided to remind them

iand defer the casc.

Case No.:l 7ll4t87-ALCll20l6 Party Name: INTEI{NATIONAL Mcet No/Datc:2 3187- Status:
DeferredCONVEYORS LIMITED ALC1/2018

27.02.2019

:HQ File:01/87/050/00350/AM17/ 1RLA File:03/94/040/00644/AM17/ILic.No/Datc:0310808590
1                              1                              120.10.2016

:Decision: The conllnittee considcred the casc as per agenda and decided to defer the matter last

:COmments ofTEC(SK).

iCase No.:100/15/87… ALC1/2016  1Party Name:TECHNO WAXCHEM IMcctNo/Date:23/87-

:                    ,PVT.LTD.,              IALC1/2018
1                              1                              127.02.2019

:HQF五さ:6i′慧ケ,636'66403/AMiケ ′ IRLA「 hど も

'/24/040/00153/AM17/Lic.No/Dtte:0210207125‐                               ‐                               108.11.2016                .

:Decision:The committcc considcred the case as per agcnda and noted that a DL was issued to the irm.Howcver,irm

lhaS nOt rcplicd thc DL.Thcreforc,corninittee dccided that a flnal renlinder to flrm in this regard inay be issucd.

SYSTEMS PRIVATE LIMITED,  :ALC1/2018
127.02.2019

Status:
Deferred

24 1HQ Filc:01/87/050/00787/AM19/ 1RLA File:07/24/040/00379/AM17/Lic.No/Date:07101H211   1
101.03.2017

1Decision: The cornrnittee considered the casc as per agenda and dccided to defer the inatter for examination ofthe case

by Technical Expert(Consultant) { SK}

Meet No/Datc:23/87¨Case No.:5/1/87-ALCll}}l7 Party Name:WACKER
METROARK CHENIICALS PVT  IALC1/2018

23

ii-" roi *unt oi

Status:
Deferred

Status:
Deferred

Status:
Deferred

LTD 27.02.2019

-- HO Fite :01/8?/050/00005i AM l8/ RLA File :02t24l040loo2l9lANll7/" Lic.No/Date:0210207478.25 - 
20 o3'20I7

lDecision : The committee considcred thc case as per agend and noted that commelts wele sought flom the Department
i totCh"-i"ul, und petro Chcmicals and the same aie awaicd. Thercfore, committec decided to remind them and deffered

the case.

ICase No.:44/2/87-ALC1/2017    Party Namcl WACKER Mcct No/Datc:23/87-

I                IMETROARKCHEMICALSPVT ALC1/2018
261                       :LTD                    27.02.2019

薄Ohibル蒟ん蒟血 血/AM面
~:ぶ
乱 勧 ふん4Й面 罰

"|ぶ 需
bバ 021375碑

:                   :

*)P ltu**

l~
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'O"aitioo t The committee considered lhe case as per agend and noted that comments were sought fiom the Department
jof Chemicals and Petro Chemicals and the ,u-" *" u*iui"d. Therefore, committee decided to remind them and deffered

Case No.:l lt2t87-LLclt20l7 Party Namc: DURLAX
IARCHTECH PVT LTD

Mcct No/Date:23/87¨

ALC1/2018
27.02.2019

Status:
Deferred

Status:
Deferred

27 HQ File :011871050/00068/AM18/ RLA File :03/94l040l0l073lANI|7l Lic.No/Date:0310812402
10.04.2017

Decision: The committee considcrcd the cascas per agcnda and noted that a DL was issued to fte firm . However, firm
lhas not replied the DL. Thereforc, committec decidcd that a final rcminder to firm in this regard may be issued.

iCase No.:13/2/87… ALC1/2017   1Party Namc:DURLAX       ,Mcct No/Datc:23/87-

'                      :ARCHTECH PVT LTD.      IALC1/2018127.02.2019

28:HQ Fne:01/87/050/00070/AM18/ 1RLA Fne:03/94/040/OH H/AM17/Lic.No/Date:0310812403
10.04.2017

lDecision: The committee considered the case as per agenda and noted that a DL was issued to the firm . However, hrm
:has not replied the DL. Therefore, committee decided that a final reminder to firm in this regard may be issued.

ICase No.:12/9/80… ALC2/2017

1HQ File:01/80/050/00190/AM18/

IParty Name:HELVOET RUBBER
IAND PLASTIC TECHNOLOGIES
,INDIA P.L.

IItLA File:31/83/040/00046/AM18/

Mcet No/1Datc:23/87-

ALC1/2018
27.02.2019

LicoNo/Date:3110066788

20.06.2017

Status:
Deferred

129

:Decision ! The committee considcrcd the case as per agenda and noted that a DL was issued to the firm by DIPP and

,reply is awaited. Therefore, committee decided to defer the matter.

ICase No.:83/23/87-ALC1/2018  1PartyName:ASHIRVAD PIPES  IMeet No/Date:23/87¨
1                      1PVT LTD。 ,               IALC1/2018

:27.02.2019

:HQ File:01/87/050/00781/AM19/ IRLA Filc:07/24/040/00274/AM17/ILicoNo/Date:07101H823
127.06.2017

tDecision : The committee considcred the casc as pcr agenda and decided to ratify the licencc as follows:

譜 淑 ;ASⅢ
RVD HPES性

謎 驚

t"慇 ト

|                             127.02.2019

1RLA File:07/24/040/00276/AM17/1Lic.No/Date:0710111822

Status:
Approved

Status:
Approved

J′ 之易 _

EXPORT ITEM QTY IMPORT
ITE卜4

QTY

UPVC Column/Drop/Riser Pipes for submcrsible Borc-
Well Pumps (import content of PVC resin107.821 MT)
OD 33mm (1/4 inches) to 140 mm(5 inches)

114.339
PVC
RESIN

107.821MT

RA may take consequential action as per Policy / Procedures
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27.06.2017

Decision : The committec considcred thc casc as per agcnda and dccidcd to ratify thc liccncc as follows:

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column/Drop/Riser Pipes for submersible Bore-
Well Pumps 108.t72 MT
OD 33mm (1/4 inches) to 140 mm(5 inches)

114.71lMT
PVC
MSIN 108.122MT

RA may take consequential action as per Policy / procedures

Approved

ICase No.:85/23/87…ALC1/2018  1Party Name:ASHIRVAD PIPES  IMcet No/Datc:23/87-     IStatus:

|                     IPVT LTD.,               IALC1/2018           ‐Approved
l                             l                             127.02.2019               1

1HQ Filc:01/87/050/00783/AM19/ IRLA File:07/24/040/00277/AM17/:Lic.No/Datc:0710H1819   ‐

127.06.2017

,Decision : Thc committee considered the case as per agenda and decided to ratify the licence as follows:
321

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column/DroplRiscr Pipes for submersible Bore-
Wcll Pumps 98.344 MT
OD 33mm (1/4 inches) to 140 mm(5 inches)

104.288MT
PVC
ItESIN

98.244MT

RA may take consequential action as per Policy / Procedures

iCase No.:86/23/87…ALC1/2018  1Paty Namc:ASHIRVAD PIPES  'Mect No/Date:23/87¨      IStatus:
PVT LTD., ALC1/2018

27.02.2019

| IHQ File:01/87/050/00784/AM19/ IItLA File:07/24/046'6o278/AMiウ :Liしヽ 3/D五:よbケ ibi・fi 824  1~~~
|  .                             :                             127.06.2017               1

1 lDecision:The cOmmittee considcred thc casc as per agenda and dccided to ratify thc liccncc as follows:

1331

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column/Drop/Riser Pipes for submersible Bore-
Well Pumps 101.596 MT
OD 33mm (1/4 inches) to 140 mm(5 inches)

107.739]Ⅵ T
PVC
uSIN 101.596MT

RA may take consequential action as per Policy / Procedures

iCase No.:87/23/87-ALC1/2018  1Party Name:ASHIRVAD PIPES  'Mcet No/Date:23/87-     IStatus:

IPVT LTD。 ,               IALC1/2018           1Approved.           :           り7.02.2019

34 1HQ File:01/87/050/00785/AM19/ 1RLA File:07/24/040/00279/AM17/ILic.No/Date:07101H820
127.06.2017

IDecision:Thc committcc considercd thc casc as per agenda and dccidcd to ratify thc liccncc as follows:

LLr kt'tt"'.-'e-'

ffiq a-rlTlr/ DILIP xi-.rvran
gq rfeffti-rfrA ffi:.' r'ri-rii{/Dy. DGFT
frisr rri-rgrr ri-,lri.T' r:TIFrr{ / DGFT

zffi1-a.rr f-i g. , riETFfuI 
-

tr'llniitry. ".lf L'.)n-,, il. , r't' '9 ll'dustrY
' veflq qerq, EQ IE(<II

Uctyog Bhawan. New Delhl

ll
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EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC ColumniDrop/Riser Pipes for submersible Bore-
Well Pumps 115.445 MT
OD 33mm (1/4 inches) to 140 mm(5 inches)

122.425 MT
PVC
RESIN 115,445MT

RA may take consequential action as per Policy / Proc edures

Case No.:88/23/87-ALCI 12018 Party Name: ASHIRVAD PIPES Meet No/Date:23187- Status: Approved

HQ Filc

:01/87/050/00786/AM19/

PVT LTD.,

RLA Filc

:07/24/040/00280/AM17/

IALC1/2018
127.02.2019

'Lic.No/Datc:0710111821
127.06.2017

Decision I The committcc considcrcd the casc as pcr agenda and dccidcd to ratify the liccnce as follows:

EXPORT ITEM QTY IMPORT
ITEM

QTY

UPVC Column/Drop/Riser Pipes for submersible Bore-
Well Pumps 1 15.039 MT
OD 33mm (1/4 inches) to 140 mm(5 inches)

121.995 MT
PVC
uSIN

115.039 MT

RA may take consequential action as per Policy / Procedures

Case No.:102/23I87-ALCl12018 Party Name:GUJARAT FLIIORO Meet No/Date:23187'
ALC1/2018
27.02.2019

CHEMICALS LTD

IHQ File:01/87/050/00800/AM19/ IRLA File:34/24/040/00066/AM18/ Lic.No/Datei341 0043423  1
130.08.2017               1

1Decision:The committcc considered the casc as per agcnda and decided to defcr the matter for examination ofthe case

iby TeChnical Expert(Consultant){SK}

Status:
Deferred

Case No.:6/8/87-Al'Cll20l8 Party Name:THERMO
POLYMERS PRIVATE
LIMITED

RLA FilcIHQ Filc

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

Lic.No/Datc:0910065435

06.09.2017

Status: Approved

:01/87/050/00127/AM19/     1:09/24/040/00249/AM18/

;Decision : The comnittec heard the rcprcsentativc of the firm during the Personal Hearing and cosndicred their

idetails about their export product. On the basis ofthe cxamination of details by TEC{SK}, committee found that only
ipVC Rcsion is being imported and other import items are indigenous. Thcrefore, committee decided to rati! the

37 ,license as undcr:

QTY IMPORT ITEM QTY
ST2
30477Kg

POLY VINYL
CHLORIDE RISIN

84557Kg

27593Kg

41818Kg

EXPORT ITEM

PVC COMPOUND EPR FRLS TYPE C&TYPE

PVC COMPOUND FR PVC ST2

PVC COMPOUND FRLS PVC ST2

「

「

メガ″ ん″―



PVC COMPOUND PVC TYPE C

PVC COMPOUND FR PVC ST2

PVC COⅣ〔POUND FRLS PVC ST2

16590Kg

30616Kg

PVC COMPOUND PVC TYPE C
21452Kg

RA may take consequential action as per Policy / Procedures

ICase No.:16/9/87… ALC1/2017

1HQ Fib:01/87/050/00457/AM18/

22

IParty Namc:MACRO POLYMERS
IP.LTD.

IRLA Filc:08/24/040/00225/AM18/

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Lic.No/Date:0810141287

10.11.2017

Status:
Deferred

Decision :The committee considered the request of the flrrm for deferement of Personal Hearing and decided that
another date for PH may bc given to the firm and deferred the case.

39 1QΠ
L:01慇7/050/00543/AM18/ILARLЮ3つ4/04υ 00668/AM18/1野

∬l獄彎
α0310817163 1

1Decision:The cOmmittee considered the reply ofthe irm,wherein it was statcd that request was made on repeat basis

:for ixation ofnorms.The irm has also requested for closurc oftheir case.Thcreforc,committee decided to withdraw the

lcase.

iCase No.:32/18/87-ALC1/2018   1Party NameiVISEN INDUSTRIES IMcct No/Date:23/87¨
LIMITED ALC1/2018

 ヽ                                                           127.02.2019

40,HQ File:01/87/050/00481/AM19/ IRLA File:03/95/040/00167/AM18/ ILic.No/Date:0310818250
05.01.2018

IDecision: The conllnittee considered the case as per agcnda and noted that reply of the flrin received.Thcreforcラ

icommi■ec dccided to refer the same to Technical ExPcrt(COnsultant){SK}for cXamination and commcnts.

ALC1/2018
27.02.2019

1-ALCI/2018 Party Namc:VISEN INDUSTRIES Mect No/Datc:2 3181-Case No.:33/18/8

iCase No。 :53/10/87-ALC1/2017  ,Party Name:JESONS
IINDUSTRIES LTD.

Mect No/Date:23/87-        IStatus:

Withdrawan

Status:
Deferred

Status:
Deferred

Status:
Deferred

141

LINIITED ALC1/2018
:                              :                              127.02.2019                1

:HQ File:01/87/050/00482/AM19/ IRLA Filc:03/95/040/00638/AM18/.Lic.No/Date:0310818251  1
1                              :                              ,05.01.2018                1

1Decision : Thc conllnittce considcrcd thc casc as pcr agcnda and notcd that reply of the flrin receivcd.Therefore,

committec decidcd to refer thc samc to Technical Expert(Consultant){SK}for cXamination and commcnts.
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澤
Q me Юν8705α00483/AMl%:RLA RL Юν9y04υ00031/AMlV LQNoわ試α0310818252 1
1                             :                             105.01.2018                :

:Decision: Thc cOmmittee considered thc case as per agenda and noted that reply of the irm received.Therefore,
iCOmlnittee decided to refer the same to Technical Expert(Consultant){SK}for eXamination and comments.

Case No.:35/18/87-ALC ll20l8 Party Namc:VISEN INDUSTRIES Mect No/Dare:2 3/87- Status:
DeferredALC1/2018

27.02.2019

:43 1HQ rilさ ibi′患ラ,65b'064恵4,AMiう′ :RLA Fiiさ :6」′う夕646,66」恵2,AMi急
'tほ

3ヽ/Dtti3:6bi6患 i恵ウζ」  |
‐   |                               |                               105.01.2018

1  1Decision: The committee considered thc casc as per agcnda and notcd that reply of thc irm receivcd.Therefore,
|  ICOmmittec decided to refer the same to Technical Expcrt(Consultant){SK}for eXamination and comments.

Case No.:36/18187-ALCllz0l8 :Party Name:VISEN INDUSTRIES Meet No/Date:23187 -

44

ALC1/2018
27.02.2019

Status:
Deferred

IHQ Fib:01/87/050/00485/AM19/ IRLA Fib:03/95/040/00570/AM18/Lic,No/Datc:0310818254  
‐

05.01.2018                1

:Decision: The committce considered the case as per agcnda and notcd that reply of the irm rcccived.Thercfore,

ICOmmittCC dccidcd to refer the samc to Technical Expcrt(Consultant){SK}for cXamination and corrllncnts.

ILINIIITED

:LIMITED

iCase No.:9/1/87-ALC1/2018    1Party Namc:NAVNEET
I                     IEDUCATION LIMITED
,                           :

iCase No.:90/23/87-ALC1/2018  ,Party Name:ASHIRVAD PIPES
i                     lPVT LTD.,

IHQ Fib:01/87/050/00788/AM19/ :RLA Filc:07/24/040/00285/AM18/

45=QFiiさ bi′動63dbbbbう /AMi夕
~=LA ileも

bわg,646'66ケ 63/AMI恵ノふιINo/D圧ほbbibぼ i患」」う  |
:                              |                              109.01.2018                1

,Decision:The committee considered the case as per agenda and notcd that rcply of the irm reccived.Therefore,

|  lcommittec dccidcd to detr the maier.

Mect No/Date:23/87-

ALC1/2018
27.02.2019

:Mcct No/Datc:23/87-

IALC1/2018
127.02.2019

1Lic.No/Datc:0710112660

‐09.01.2018

Mect No/Date:23/87¨

ALC1/2018
27.02.2019

Status:
Deferred

Status:
Approved

Status:
Reject

46PeddOn:T詭
∞ m面慣∝ consi“Кd■c∽
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|

:
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iCase No.:99/10/87-ALC1/2017 Farty Name:SWASTIK
,POLYMERS

HQ File:01/87/050/00589/AM18/ IItLA Filc:05/24/040/00510/AM18/ Lic.No/Date:0510405345

A/ l, lti" *-
ffiq a-rnq/ DrLr P xi-lnaan
vc r1-6fft-'erfi fti, : 

"TI,q,{/Dy. 
DGFT

ftivr a';Tqrq qg1ftri qn(Tq/ DGFT
?nFr$q Rrg gE ,tI ri?TFrdI

Mlnlstrv cf Cbmmcrce & lndustry
13iif,i l5t=T, "rS fuffi

Udyog Bhewan, New Delhl

IMPORTITEMEXPORT ITEM

UPVC Column/Drop/Riser Pipes for submersible

Bore-Well Pumps OD 33mm (1/4 inches) to 140

mm(5 inches) {Net Content of PVC Resin 567 MT}

RA may take consequential action as per Policy / Procedures

PVC RESIN

QTY QTY

602 MT 567 MT
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15.01.2018

Decision :

firm has not
The committee considered the case as per agenda and

replied the DL despite reminder. Therefore, committee
noted that a DL was issued
decided to reject the case.

to the flrm.Howcver,

i

49

Case No.:15/1/87-ALC1/2018 ,Party Namc:ZENITH

INDUSTRIAL RUBBER
PRODUCTS PVT.LTD

INIect No/Date:23/87-

ALC1/2018
‐27.02.2019

Status: Approved

HQ Filc

:01/87/050/00015/AM19/
RLA Filc

:03/95/040/00829/AM18/
Lic.No/Datc:0310818683

123.01.2018

48

Decision : Based on the tcchnical comments of DIPP furnishcd vide their communication No.7/12712018-TS datcd
15.02.2019, committee decidcd to adopt following norms:-

EXPORT ITEM QTY Iヽ4PORT ITEM Quantity
Recommended (in
Kg) per Kg of
Export

ABRASION   ItESISTANCE
NATURAL      RUBBER
SHEETINGS

300000 Kg NATURAL RUBBER 0,780

CHLOROPRENE/NEOPIIENE 0.150

ZINC OXIDE 0.040

TITANIUM DI-OXIDE 0.045

ANT10XIDANT 0.015

ACCELERATORS 0.015

RETARDERS 0.012

CROSS LINKING AGENT 0.010

Note: 1. There should be a values cap 'on Antioxidant/Retarder/Accelerators as per General Note-S of
Handbook of Procedure Volume-Il

RA may take consequential acl ion as per Policy / Procedurcs

IParty Namc:PORUS
ILABORATORIES PRIVATE
ILIMITED

IRLA File:09/24/040/00563/AM18/

iCase No.:2/19/87-ALC1/2018

1HQ File:01/87/050/00496/AM19/

IDeclslon:The commi■ec considcrcd the casc as per agcnda

:prOVide thc hard copy of the application and thc samc has not
lremind them and defer the casc.

Meet No/Datc:23/87-

ALC1/2018
27.02.2019

Lic.No/Date:0910065993

16.02.2018

and notcd that RA as well as firm were requested

becn rcccived so far. Therefore, committee decided

Status:
Deferred

０

　

０

Art y but1a-e
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轟I:tittbi/23たケ:ALёiた bi患  |五rtyヽ五五よASttiRVAb11,Ёζ 鏡ざま あヽ 農め j'患デ
PVT LTD., ALC1/2018

27.02.2019

!責01liさ ibi′
j力
bち 6,66ケ恵う九4Miシ IRLA「五

`bケ

わ4ん 4b′bb」4う/AMi急
'tiこ

責o/D五iよ 6ケ ioliをうj3‐ :   
‐

:                              |                              :20.03.2018                1

501Decision:Thc cOmmittee cOnsidered the casc as pcr agenda and decided to ratlfy the licence as follows:

EXPORT ITEM QTY IMPORT ITEM QTY
UPVC ColumnDrop/ltiser Pipes for submersible
Bore-Well Pumps OD 33mm (1/4 inches) to 140
mm(5 inches) {Net Content of PVC Resin 417 MT}

445 MT PVC RESIN 417 MT

RA may take consequential action as per Policy / Procedures

Case No.:92l23 187-ALCIl20l8 Party Namc: ASI{IRVAD PIPES Mcet No/Date:2 3187-
PVT LTD ALC1/2018

27.02.2019

:HQ Fne:01/87/050/00790/AM19/ IItLA File:07/24/040/00350/AM18/1Lic.No/Date:0710112993  1
1                             1                             120.03.2018               1

51'Decision:Thc cOmmittee considered thc case as pcr agenda and dccided to ratify the licence as follows:

EXPORTITEM QTY IMPORTITEM QTY
UPVC Column/DropiRiscr Pipes for submersible
Bore-Well Pumps OD 33mm (1/4 inches) to 140
mm(5 inches) {Net Content of PVC Resin 567 MT}

602 MT PVC RESIN 567 MT

RA may take consequential action as per Policy / Procedures

Party Namc:PItISTINE

MELAMINE LLP
Case No.:103/23/87-ALC1/2018 Mcct No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Approved

Status:
Approved

Status:
Deferred

|

152

:HQ File:01/87/050/00801/AM19/ IRLA Filc:34/24/040/00394/AM18/ Lic.No/Date:3410043993
122.03.2018

Decision 3 The committee considered the case as per agenda and decided to defer the matter
examination/comments of DIPP

Case No.:39/18187-ALCllzDl9 Party Namc:VISEN INDUSTRIES Mect No/Date:23187- Status:
DeferredLIMITED ALC1/2018

27.02.2019

153 1HQ File:01/87/050/00488/AM19/ IRLA File:03/95/040/00850/AM18/ Lic.No/Date:0310820621  1
1                              ‐                             124.04.2018                ‐

|  :Decision:Thc cOmmittee considcrcd thc case as per agcnda and decided to defer the mattcr lasttime for want of
.  ICOmmcnts ofTEC(SK)

ICase No.:40/18/87…ALC1/2018
54 ‐

IParty Name:VISEN INDUSTRIES
ILIMITED

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

ムノ́ ノご場_

… … …
1
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i,'"--j lHQ File :01/87/050/00489/AMl9/ IRLA File :031951040100826/ A\tll8l Lic.N;/Date:di totibiz : --

I i 24.o4.zor}

iDecision : The committee considered the case as per agenda and decided to defer the matter last time for want of
,conunents ofTEC(SK)

JCase No.:3/8/87-ALCI/2018 party Nam.:WACKER Meet No/Date:23787- Statr.,r METROARK CHEMICALS pVT ALCI/2018 Deferred
i i ]LTD 27.02.2019

55 ]HQ Fiie:01/s7lo5otoot24tAMtgt w-e,riii .oztzctoq0/00003/AM l9l Lic.No/Date:0210208362
25.04.2018

i |o""iiir, , irr" 
"o.rnitt"" "ontid"."'J 

tn;;;;p* 4""4" -a ""i"a 
tr,"i "".iri*tr ,r-Jr"rgr,t rr.i" G o"pu.t-"ni

I lof Chemicals and Petro Chemicals and the same *" uriui"d. Therefore, comnittee decided to remind them and deferredI ith" 
""""-.

I Case N0.:4/8/87-ALCI /2018 Party Name:WACI(E[ -.. 
Mcct No/Date:ltgl- Status:

METROARK CHEMICALS PVT ‐ALC1/2018 Deferred
|                   :LTD                27.02.2019          :
56 1HQ File:01/87/050/00125/AM19/ :RLA File:02/24/040/00004/AM19/tic.No/Date:0210208363  1

1                               1                               125.04.2018                1

1Decision:The committec considered thc casc as per agenda and decided to refer the case to Department of Chemicals
land PetrO chemicals fOr commcnts and deferred the case.

ICase No.:41/18/87-ALC1/2018   1Party Name:VISEN INDUSTRIES Mcct No/Date:23/87-     Status:
LIMITED ALC1/2018 Deferred

:   :                              :                              127.02.2019                1

157:責OIIさ

‐
lbiたケん
`6,66406,AMi夕

~liこ

スile lo3/95/040'665め ■巡 ibア tiし もヽ/D五1と bbio13,6ウどと 
‐
■
~~……

1 1                  1:   ,                               I                               103.05.2018                ,

:   :Dt`iζi311 :rrit c:品11:tt:五:il:::五 titti::::`:riL:II:'I古五:til:五 ::五:ililtill:ri::ltili: 島:薔ilijI
:  iCOlrments ofTEC(SK)

I Case No.:91/16/87…ALC1/2018  Party Name:MPD INDUSTRIES IMeet No/Date:23/87-    IStatus:
PVT.LTD., ALC1/2018 Approved

:  ‐                                                           127.02.2019

1 1HQFile:01/87/050/00388/AM19/ IRLA File:56/24/040/00037/AM18/LicoNo/Date:5610005399
114.05.2018

Decision : Bascd on thc examination of thc case of firm by Technical Expert (Consultant {DNM}) in File No.

58 01/87/050/00388iAM19, the Committce decided to adopt following norms:-

EXPORT ITENI QTY INIPORT ITEレI Quantity
SOYA LONG OIL ALKYD RESIN OF 70%OIL
LENGTH HAVING SOLID CONTENT 100% lKg ISOPHTHALIC ACID 0.210Kg

PENTAERYTHRITOL 0.105Kg

RA may take consequential action as per Policy / Procedures

59 iCase No■ 92/16/87-ALC1/2018  Party NamelMPD INDUSTRIES IMeet No/Dtte23/87-    iStatus:

拗 レー

型曙 撫 鰤
udyog Bhawan,New Delhi
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PVT.LTD。
,

ALC1/2018
27.02.2019

Approved

IHQ File:01/87/050/00389/AM19/ RLA File:56/24/040/00039/AM18/Lic.No/Date:5610005400   1
‐14.05.2018               1

1Decision : Based On the exalnination of the casc of flrln by Tcchnical Expert(Consultant{DNM})in File No.

01/87/050/00389/AM19,the Committee decided to adopt following norms:―

EXPORT ITEM QTY IMPORT ITEM Quantity

REACTIVE POLYAMIDE RESIN lKg DIMER ACID 0.650Kg

TETRA ETHELENE PENTAMINE
(TEPA)

0.200Kg

DIETHYLENE TRIAMINE(DETA) 0.200Kg

RA may take consequential action as per Policy / Procedures

Case No.:93/16/87-ALC lt20l8 Parly Name: MPD INDUSTRIES Mcct No/Datc:2 3187-
PVT.LTD。

,
ALC1/2018
27.02.2019

HQ File :01/87/0501003901AM191 RLA Fllc:5612410401000051AM191 Lic.No/Date:5610005402
14.05.2018

Decision : Based on thc examination of the case of firm by Technical Expcrt (Consultant {ONfrA}) in fii" I..lo.

0l/87/050/00390/AM19, the Committee decided to adopt following norms:-

EXPORT ITEM QTY IMPORT ITEM Quantity

SOYA LONG OIL ALKYD RESIN OF 70%OIL
LENGTH HAVING SOLID CONTENT 100%

lKg ISOPHTHALIC ACID 0.210Kg

| I PENT全早lYTHRITOL 0.105Kg

RA may take consequential action as per Policy / Procedures

TattN五五と:RRKABЁ tttiMifЁ b lMこと1ヽ3/D五tよう」′恵ケ1
1                   :ALC1/2018
:                             127.02.2019

IHQ File:01/87/050/00454/AM19/ RLA Filc:03/95/040/01014/AM18/ Lic.No/Datc:0310820952
114.05.2018

:Decision:The cOmmittee considcred the casc as pcr agcnda and dccided to defcrthe mattcr forlasttimc for want of

Status:
Approved

Status:
Deferred

,Status:

iApproved

iCase No.:5/18/87-ALC1/2018

Case No.:27/18/87-ALCI 12018 Party Name: MPD INDUSTRIES Meet NoiDate:23187-
PVT.LTD。

,
ALC1/2018
27.02.2019

| IHQ File:01/87/050/00476/AM19/ RLA Filc:56/24/040/00043/AM18/Lic.No/Date:5610005401  1
■4.05.2018               11621                              ‐

| IDecision:Based on the examination of the case of irm by Technical Expert(Consultant{DNM})in File No.

1  01/87/050/00476/AM19,the Committee decided to adopt following norms:―

EXPORT ITEM QTY IMPORT ITEM Quantity

…
鰭超墨

一

:

「
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Case No.:93/23/87‐ ALC1/2018 Party Namc: ASHII{VAD PIPES Mect No,/Datc:2 3187-
PVT LTD :ALC1/2018

127.02.2019

IHQ File:01/87/050/00791/AM19/ IRLA File:07/24/040/00031/AM19/Lic.No/Date:0710113280  1
1                             1                             115.05.2018               1

63 1Decision:Thc cOmmittcc cOnsidcrcd the casc as pcr agcnda and decided tO ratify thc licencc as follows:

EXPORT ITEM QTY IMPORT ITEM QTY
UPVC Column/Drop/Riscr Pipes for submersible
Bore-Well Pumps OD 33mm (1/4 inches) to 140
mm(5 inches) {Net Content of PVC Resin 567 MT}

602 Ml｀ PVC I旺〕SIN 567レIT

RA may take consequential action as per Policy / Procedures

Case No.:94l23l87-ALCl l20l8 Party Namc: ASHIRVAD PIPES Meet No/Datc:23187-
ALC1/2018
27.02.2019

Status:
Approved

Status:
Approved

Status:
Deferred

PVT LTD

: IHQ File:01/87/050/00792/AM19/ IRLA File:07/24/040/00035/AM19/ILic.No/Date:0710113281

| 
…

15.05.2018

1641Decision:The cOmmittee considcred the case as per agenda and dccided to ratify the licence as fo1lows:

EXPORT ITEM QTY IMPORT ITEM QTY
UPVC Column/Drop/Riscr Pipes for submersible
Bore-Well Pumps OD 33mm (1/4 inches) to 140
mm(5 inches) {Net Content of PVC Resin 417 MT}

445 MT PVC RESIN 417 MT

RA may take consequential action as per Policy / Procedures

Case No.:42110/87-ALC ll20l8 Party Namc: MACITO POLYMERS Mect NoiDate:2 3l8l- Status:
DeferredP.LTD. ALC1/2018

27.02.2019

65'HQ Flit ibiたケんζ6,66itti,AMi夕  IRLAriお b恵ゎ4′b46,666iO/AMi9/~二 i`:ヽ品晨

`bttibr4,と

」と
¨
 |~｀

~  …

'                              |                              118.05.2018                1

:Decision:The cOlnmittec considered thc rcqucst of the■ 111l for deferrement of Personal Hearing and

ideCided that another datc for PH may be givcn to thc irm and deferred the case.

「
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SHORT OIL ALKYD I旺 〕SIN(RESIN
CONTENT 70+/-1%)SOLID lKg PHTHALIC ANHYDRIDE 0.335Kg

PENTAERYTHRITOL 0。210Kg

MIXED XYLENE 0.310Kg

LAUItIC ACID 0.2251 Kg

RA may take consequential action as per Policy / procedures

66

|
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1■
rm has notreplied the DL.Therefore,committee decidcd that a inal reminder to irm in this regard may be issued

Mect No/Date:23/87-

ALC1/2018
27.02.2019

67 1HQ Filc:01/87/050/00346/AM19/ RLA File:03/95/040/00175/AM19/ Lic.No/Date:0310821406  1
04.06.2018                :

IDecision:The cOmmittcc considcred the casc as per agcnda and noted that a DL was issued to the irm.However,
|■rm has nOtrcplied thc DL.Thcrcfore,committcc dccidcd that a inal reminder to■ rm in this rcgard may bc issucd

Case No.:94I16/87-ALCI 12018 ,Party Name: MPD INDUSTRIES :Meet No/Date:23187 -
PVT.LTD., ALC1/2018

27.02.2019

HQ FiL:01/87/050/00391/AM19/ IRLA File:56/24/040/00016/AM19/Lic.No/Date:5610005426  1
108.06.2018               1

1Decision:Based On thc cxamination of thc case of irm by Technical Expcrt(Consultant{DNM})in File No.

01/87/050/00391/AM19,thc Committce dccidcd to adopt following norms■

EXPORT ITEM QTY IMPORT ITEM Quantity

PHENOLIC RESIN lKg PENTAERYTHRITOL 0.1473Kg

PARA FOItMALDEHYDE 0.1473Kg

PARA TERTIARY BUTYL PHENOL 0.1768Kg

RA may take consequential action as per Policy / Procedures

'Case No.:28/18187-ALCll20l$ ,Party Name: SNF IINDIA] PVT. Mect No/Datc:23187-

ILTD。 , ALC1/2018
27.02.2019

Status:
Deferred

Case No.:49/16/87-ALC1/2018   1Party Name:UNIFORM
ISYNTHETICS

Status:
Deferred

Status:
Approved

Status:
Deferred

69 1HQ Fib:01/87/050/00477/AM19/ IRLA Filc:26/24/040/00003/AM19/ILic.No/Date:2610012840  1
1                              1                              113.06.2018                1

lDecision: The cOmmittee considered the case as per agenda and decided to defer the matter for examination of the

lCaSC by Technical Expert(Consultant){DNM}

iCase No.:42/18/87-ALC1/2018   :Party Name:SNF[INDIA]PVT.  MCCt No/Date:23/87¨
,                      iLTD。,                  IALC1/2018
1                              1                             127.02.2019

70 1HQ Firbiたヶ,636/ob4う 1‐,AMiう′
~:近
:A Fil`126''4764b/oooo1/AM19/Lic.No/Date:2610012841  105.12.2018

1                            1                            113.06.2018               1

1Decision: The cOmmittee considered the case as pcr agcnda and decided to defer the matter for examination of the

iCaSC by Technical Expert(Consultant){DNM}

Case No.:25112187-ALCllz0l8 Party Name: G.B.SPOI{TS

一　

　

一
７

ムエ/レ
ー

Ⅳlect No/Datc:23/87-
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ALC1/2018
27.02.2019

1HQ File:01/87/050/00244/AM19/  RLA Filc:05/23/040/00125/AM19/ LicoNo/Datc:0510406854

Deferred

14.06.2018

lDecision I Thc committee considered the case as pcr agenda and noted that a DL was irr*; i" tfr. nr- . However,
.firm has not replied the DL. Therefore, committee decided that a final reminder to firm in this regard may be issued

Status: Approved

HQ Filc

:01/87/050/00793/AM19/

PVT LTD.,

RLA Filc

ALC1/2018
27.02.2019

‐Lic.No/Datc:0710113527

03.07.2018:07/24/040/00076/AM19/

,. Decision : The committee considered the case as per agcnda and decided to ratify the licence as follows:tz

EXPORT ITEM QTY IMPORTITEM QTY
UPVC Column/Drop/Riser Pipes for submersible
Bore-Well Pumps OD 33mm (1/4 inches) to 140
mm(5 inches) {Net Contenr of PVC Resin 567MT}

602MT PVC RESIN 567 MT

RA may take consequential action as per Policy / procedures
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:                             :                             127.02.2019                1            1
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|                             :                             104.07.2018                1            1

IDecision:.Thc cOmmittcc cOnsidcred thc casc as pcr agcnda and notcd that a DL was issued to the irm.Howevcr,

1■
rln has nOt replicd the DL.Thcrefore,committee decided that a inal reminder to nrm in this rcgard may bc issucd

iCase No.:14/17/87-ALC1/2018   1Party Namc:ARIHANT PLAST   Meet No/Datc:23/87¨      Status:
:                     IPULVERIZING INDUSTRY LLP :ALC1/2018           1Deferred

127.02.2019                1

1HQ File:01/87/050/00406/AM19/ IRLA File:03/94/040/00195/AM19/ ILic.No/Datc:0310822145   ‐

.05.07.2018                1

:蓋1彙111:壺

=:鷺

鶯策鳶attFli需魚1::鳳::露ii藍五:鶯彙111驚壺i:彙 |

174

|

ICase No.:105/23/87-ALC1/2018 Party Name:GUJARAT FLUORO
CHEMICALS LTD

Mect No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

IHQ File:01/87/050/00803/AM19/ 1RLA Filc:34/24/040/00133/ANI11 9/

II)ecision: Thc comlnittcc considercd the casc as per agcnda and decided

lby TeChnical Expcrt(Consultant){SK}

ILic.No/Date:3410044314    ‐

109.07.2018                1

to dcfer the matter for exanlination of the case

76 ,Case No.:88/16187-ALCllzDl8 Party Name:GUJARAT I.-LUORO Meet No/Datc:23187- Status:

ムノ/ノレ′_

‐―

一
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CHEMICALS LTD ALC1/2018
27.02.2019

Deferred

:HQ File:01/87/050/00385/AM19/ IRLA File:34/24/040/00122/AM19/ILic.No/Datc:3410044315   ‐
110.07.2018                1

1Decision:The cOrrllnittce considercd the case as per agenda and noted that a DL was issued to the irm.Howevcr,

lirm has nOtreplied the DL.Therefore,committec decided that a inal remindcr to■ rm in this regard may be issued

Case No.:96/23/87-ALCI 12018 Party Name:F'ARCOM CABLE Mcct No/Date:2 3187- Status:
DeferredSYSTEMS PRIVATE LIMITED,  IALC1/2018

127.02.2019

:HQ File:01/87/050/00794/AM19/ 11tLA File:07/24/040/00082/AM19/ ILic.No/Date:0710H3556   1
110.07.2018                1

1Decision:The committec considcred the casc as pcr agenda and dccidcd to dcfer the mattcr for cxamination ofthe case

lby TeChnical Expcrt(Consultant){SK}

Case No.:74/16/87…

ALC1/2018
Party Namc:KOHIN00R
RECLAMAT10NS

IMcet No/Date:23/87-   Status:Approved
lALC1/2018        :
127.02.2019

HQ File

:01/87/050/00371/AM19/

RLA Filc

:30/24/040/00008/AM19/
:Lic.No/Date:3010104379
111.07.2018

178

;Decision : The committee considered the case as per agenda and decidcd to ratify the licence as follows subject to all
,statutory clearances since import itcm is used butyl rubber tubcs scrap:

EXPORT ITEM QTY IMPORT ITEM QTY

RECLAIM RUBBER
1000000Kg

USED RUBBER TYRE SCRAP WITH
MULTIPLE CUTS 1008000Kg

Rcclaiming Agent 1574Kg

Rubber proccssing Oil 5400Kg

Pinc Tar Oil 6750Kg

ROSIN/uSIN 3150Kg

RA may take consequential action as per Policy / Procedures

Meet No/Datc:23/87- Status: ApprovedICase No.:77/16/87-

:ALC1/2018

1HQ File

Party Name: SNR
MCLAMAT10NS PVT.LTD;  IALC1/2018

RLA Filc

27.02.2019

Lic.No/Date:3010104382

|:01/87/050/00374/AN119/     :30/24/040/00018/AN119/       16.07.2018

79 1Decision:Thc committce considcred the case as per agenda and decidcd to ratlfy thc liccncc as follows suttcCt tO
iall Statutory clearanccs since importitcm is used butyl rubbcr tubcs scrap:

I】ИPORT ITEM

USED BUTYL RUBBER TUBES SCRAP

角クレー

EXPORT ITEM

BUTYL RECLAIM
RUBBER/RECLAIM RUBBER

QTY QTY

500000Kg 450000Kg
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80

Mcetlヾo/Datc:23/87-

ALC1/2018
27.02.2019

:HQF舶 16i滝ケん50'66Jう」,AMiダ
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i曇iユ研6666れ転石ダ
~t正
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:                              |                              118.07.2018                :

:Decision:The cOmmittec cOnsidered the case as per agcnda and noted that a DL was issued to the irm.However,

1■
rm has notreplied the DL.Thereforc,cOmmittce decided that a inal reminder to■ rm in this regard may be issued
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1                   ::                              |                              118.07.2018                1

:Decision:The committee cOnsidercd the case as pcr agenda and decided to defer the matter for examination ofthe case

ibyTeChnical Expert(Consultant){SK}

:Case No.:1/17/87¨ ALC1/2018   1Paty Name:INDICA
:                      :CONVEYORS LIMITED

Case No.:2/16/87-ALC1/2018   1Party Name:WICTOR

ICOMPOL「 NDING(INDIA)
IPRIVATE LIMITED

Case No.:3/16/87-ALC1/2018    ,Party Name:WICTOR

ICOMPOLINDING(INDIA)
IPRIVATE LIMITED

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

82 1HQ File:01/87/050/00299/AM19/ IRLA File:05/24/040/00243/AM19/ Lic.No/Date:0510407293  1

1                               :                               ‐25.07.2018                1

1Decision:The cOmmittcc considcrcd the casc as pcr agenda and noted that a DL was issued to the irm.However,

Iirm has nOt rcplicd the DL.Therefore,committcc decided that a inal rcmindcr to irm in this regard may be issued

85 FaseNQ`″
lα87-ALCν 2018 Party Name:PIONEER

POLYLEATHERS LTD

Meet No/〕 Date:23/87-

ALC1/2018
27.02.2019

ⅣIcet No/Date:23/87-

ALC1/2018
27.02.2019

Mcct No/Datc:23/87-
ALC1/2018

83'HQ File:01/87/050/00300/AM19/ IRLA File:05/24/040/00244/AM19/ILic.No/Date:0510407294   :

.                              ‐                              125.07.2018                1

:Decision:The cOmmittcc considercd thc casc as pcr agcnda and notcd that a DL was issucd to the irm.Howcver,

|■
rm has not rcplied the DL.Therefore,committcc dccided that a inal rcminder to irm in this regard may be issued

iCase No.:10/16/87-ALC1/2018   1Party Name:WACKER       IMeet No/Date:23/87-
,METROARK CHEMICALS PVT IALC1/2018
LTD 27.02.2019

IHQ Filc:01/87/050/00307/AM19/ IRLA File:02/24/040/00066/AM19/Lic.No/Datc:0210208607  1
:                              |                              126.07.2018                1

:Decision:The committec considered the case as pcr agend and noted that comments were sought from the Department

iOfChemicals and Petro Chemicals and the same arc awaicd.Therefore,committec dccided to remind them and defcrrcd
lthe case.

励 ル _

輝
T
udyOg Bluwl

184



33

:                              |                              127.02.2019                1
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Case No.:69/16/87-ALC1/2018   Party Name:ATUL LIMITED,    Mect No/Date:23/87-
ALC1/2018
27.02.2019

HQ File:01/87/050/00366/AM19/ RLA File:08/24/040/00140/ANI11 9/ Lic.No/Date:0810143133

130.07.2018               :

IDecision:Based On the examination of the case of irm by Technical Expert(Consultant{DNM})in File No.

86101/87/050/00366/AM19,the Committce decided to adopt following norms:―

EXPORTITEM QTY I卜IPORT ITEM Quantity

Formulated Epoxy Resin - 1 lKg
Basic Liquid Resin(YD

128)Equalto YN 1828.
0.626Kg

Epoxy Resin Based On
Bisphenol F

0.255Kg

RA may take consequential action as per Policy / Procedures

Case No.:3/18/87-ALC lt20l8 Party Name: EXPANDED
POLYMER SYSTEMS PVT.LTD ‐ALC1/2018

127.02.2019               1

1HQ File:01/87/050/00452/AM19/ RLA Filc:03/94/040/00121/AM19/Lic.No/Datc:0310822693   1
30.07.2018               1

87 1Decision: Bascd On the examination of the case of irm by Technical Expert(Consultant{DNM})in File No.
01/87/050/00452/AM19,the Committee decided to adopt following norms:―

EXPORT ITEM QTY IMPORTITEM Quantity

Polyether Polyol (Comff Puff Bounce 1001) lKg Propylene Oxide 0.6937Kg

RA may take consequential action as per Policy / Procedures

Mcct No/Datc:23/87-

Status:
Approved

Status:
Approved

iCase No.:17/17/87-ALC1/2018 Party Narne:COSMO FILMS LTD IMcetNo/Date:23/87-
IALC1/2018
127.02.2019

Status:
Deferred

'strtort
Deferred

88:HQ Fne:01/87/050/00409/AM19/ IRLA File:03/94/040/00359/AM19/ Lic.No/Datc:0310822743  1
131.07.2018                ‐

IDecision:The cOrrunittec considered thc casc as per agenda and notcd that a DL was issucd to the flrm.However,

lirln has nOt replied the DL.Thcrcforc,committee decided that a inal remindcr to irm in this regard may bc issued.

:89
:

:

iCase No.:57/16/87‐ALC1/2018   1Paty Name:CLEENA
IINDUSTRIES PRIVATE LIMITED IALC1/2018

そ                                                            127.02.2019

1HQ FiL:01/87/050/00354/AM19/ IRLA FiL:05/23/040/00074/AM19/Lic,No/Date:0510407409

| |
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Mcet No/Date:23/87¨   IStatus:Approved
ALC1/2018         1
27.02.2019             1

HQ File RLA Filc ILic.No/1Date:3010104402  1
:01/87/050/00372/AM19/      130/24/040/00009/AM19/       109.08.2018

Decision:The cOmmittce considcrcd the casc as pcr agenda and decided to ratify the licence as follows sutteCttO all

statutory clearances sincc importitcm is used rubber tubcs scrap:

EXPORT ITEM QTY IMPORTITEM QTY

Reclaim Rubber 500000Kg
Used Rubber Tubes Scrap With Multiple
Cuts/shreds/press baled for manufacturer of
reclaim rubbcr

450000Kg

Rubber Process Oil 15000Kg

Rcclaiming Agent 7500Kg

Pine Tar Oil 10000Kg

Rosin/Resin 10000Kg

RA may take consequential action as per Policy / Procedures

Case No.:75/16/87-ALC1/2018 ‐Party Namc:EASTMAN
IRECLAⅣlAT10NS

Case No.:19/18/87‐ ALC1/2018   Party Name:SHIVA
IPHARMACHEM LTD

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

92 IHQ File:01/87/050/00468/AM19/ RLA File:34/24/040/00102/AM19/ Lic.No/Datc:3410044412   1
09.08.2018                1

1Decision:Thc committee considcrcd the case as per agcnda and noted that a DL was issucd to the irm.Howcver,■ rm
lhaS nOt replied thc DL.Therefore,committee decidcd that a inal rcminder to irm in this regard may be issued.

193

iCase No.:21/18/87-ALC1/2018

1HQ Filc:01/87/050/00470/AM19/

IParty Name:SHIVA
IPHARMACHEM LTD

IRLA File:34/24/040/00104/AM19/

Mcetlヾo/Date:23/87¨

ALC1/2018
27.02.2019

Lic.No/Date:3410044411

09.08.2018

Status:
Deferred

b/f tu.*
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lDecision : The committee considered the case as per agenda and noted that a DL was issued to the firm . However, firm
lhas not replied the DL. Therefore, committee decided that a final reminder to firm in this regard may be issued.

IHQ File:01/87/050/00471/AM19/ IRLA File:34/24/040/00105/AM19/ ILic.No/Date:3410044410   
‐

.09.08.2018                1

:Decision:The committee considered the casc as per agenda and notcd that a DL was issued to the irm.However,■ rln

:haS nOt rcplied the DL.Thercfore,committee decided that a inal remindcr to nrm in this regard may be issued.

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

IHQ Fnc:01/87/050/00473/AM19/ IRLA Filc:34/24/040/00107/AM19/ Lic.No/Date:3410044413  1
1                             1                              .09.08.2018                1

:Decision:The committee considercd the casc as per agcnda and noted that a DL was issued to thc irm.However,■ rln

ihaS nOtreplied the DL.Thercfore,committee decided that a inal reminder to■ rm in this regard may be issucd.

Case No.:22/18/87-ALC1/2018   1Party Name:SHIVA
PHARMACHEM LTD

:Case No.124/18/87-ALC1/2018   1Party Name:SHIVA
IPHARMACHEM LTD

Case No.:46/19/87-ALC1/2018   1Party Namc:SHIVA
IPHARMACHEM LTD

Case No.:20/18/87-ALC1/2018   Party Name:SHIVA
IPHARMACHEM LTD

Case No.:23/18/87-ALC1/2018   1Party Name:SHIVA
PHARMACHEM LTD

Mect No/Date:23/87-

ALC1/2018
27.02.2019

Mect No/Date:23/87-

ALC1/2018
27.02.2019

Mectlヾo/Date:23/87-

ALC1/2018
27.02.2019

Party Name:WACttR       MCCt No/Datc:23/87¨
METROARK CHEMICALS PVT IALC1/2018
LTD                     27.02.2019

b.l l" lcaay,:e-

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

:HQ Fle:01/87/050/00540/AM19/ IRLA File:34/24/040/00101/AM19/ Lic.No/Date:3410044408  1109.08.2018                1
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左and noted that a DL was issued to the irm.However,irm

lhas not replied thc DL.Therefore,committee decided that a inal reminder to irm in this regard may be issucd.

97 1HQ File:01/87/050/00469/AM19/ IRLA File:34/24/040/00103/AM19/ Lた .No/Date:3410044422  ‐

:                              ‐                              16.08.2018                1

lDecision:Thc committec considcred the casc as pcr agenda and noted that a DL was issued to the irm o However,irln

ihaS nOt rcplied the DL.Thercfore,committee decided that a inal reminderto irm in this regard may bc issued.

Mect No/Datc:23/87-        :Status:

ALC1/2018            1Dcferred
27.02.2019                ‐

iHQ File:01/87/050/00472/AM19/ IRLA Filc:34/24/040/00106/AM19/ Lic.No/Datc:3410044423  1
1                               1                               16.08.2018                1

:Decision:The committee considered the case as per agcnda and notcd that a DL was issucd to thc irm.Howcver,■ rln

lhas notreplied the DL.Therefore,committee dccided that a inal reminder to■
rm in this rcgard may bc issucd.

99 :

Case No.:6/17/87-ALC1/2018
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HQ File:01/87/050/00398/AM19/ 1RLA File:02/24/040/00075/AM19/Lic.No/Date:0210208650

,                              123.08.2018

:Decision:The cornmittce considered the casc as pcr agenda and noted that cornments were sought from thc Department

:of Chemicals and Petro Chemicals ans the same arc awaicd.Therefore,committce decided to rcmind them and deferred

資he case.

iCase No.:50/17/87中ALC1/2018   1Party Name:GUNJAN PAINTS   Mect No/Date:23/87-
LIMITED ALC1/2018

127.02.2019               1

loo lHQ File:01/87/050/00442/AM19/ RLA File:08/24/040/00167/AM19/ILicoNo/Date:0810143384   1

105.09.2018               1

1Decision:The cOmmittcc observcd that irm has notrcplied to DL issued to thcm and decided that a inalreminder

lmay be issued tO the irm by post and deferred the case.

Case No.:40/l gl87-ALCIl20l8 Party Namc: SERVEWELL Mect No/Datc:23/87- Status:
Deferred1                     1HOUSEHOLD APPLIANCES   IALC1/2018

:                             |                             127.02.2019

lol lHQ File:01/87/050/00534/AM19/ 1RLA File:24/24/040/000H/AM19/Lic.No/Date:2410042506
106.09.2018

Decision : The Committee observed that firm has not rcplied to DL issued to it and dccidcd that a final remindcr may
be issued to the firm by post and deferred the case.

Case No.:53/17I87-ALC1l20l8 :Party Name: PERFECT BELTS Meet NoiDate:23187- Status:
DeferredLIMITED ALC1/2018

27.02.2019

102 HQ FiL:01/87/050/00445/AM19/ 1RLA File:30/24/040/00026/AM19/Lic.No/Date:3010104438  1
113.09。 2018                1

1Decision:Thc cOInmittcc observed that flrm has not replied to DL issued to them and decided that a flnal rcrninder

lmay be issued to the flrm by post and deferred the casc.

Status:
Deferred

Status:
Deferred

Case No.:44/17/87-AI′ C1/2018   Party Namc:MRL TYRES
LIゝ41TED

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

103 ,HQ 
File :0 tt87 t0s0t00436tA]lvaret ,*o Fire :05t24/040t002eetANrret 

il:rlf,te:051040781e

Decision I The Committce considcred the case as pcr agcnd and decided to givc Personal Hearing to the firm with
technical and production pcrsons who are well vcrscd with the case to explain the export product and process involved
and defcrred the case

CaseNo.:15/18/87-Al,Cll20l8 PartyNamc: CI{EST ⅣIcet lヾo/Date:23/87- Status:
DeferredCOⅣIPOSITES&PLASTICS PVT.IALC1/2018

LTD. 27.02.2019

104 1HQ Filc:01/87/050/00464/AM19/ IRLA File:08/24/040/00189/AM19/ Lic.No/Date:0810143479   1
118.09。 2018               1

1Decision:The COrnmittcc obscrvcd that flrm has not replied to DL issued to them and decided that a flnal rerninder

lmay be issued to the irm by post and dcfcrred the casc.

NY /u?'t*
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Case No.:49117I87-ALCI 12018 Party Namc: PIONE,ER Mcct No/Date:23/87- Status:
Deferred

: :          10LYLEATHERSLTD   I針 殿 盤 ず
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Decision : The Committee observed that firm has not replied to DL issued to thcm and decided that a final reminder
may be issucd to the firm by post and deferred the case.

Case No.:43117 187-ALCIl20l8 Party Namc:G.B.SPORTS 江ヽect No/]Date:23/87-

IALC1/2018

,                             127.02.2019

106:HQ File:01/87/050/00435/AM19/ :RLA File:05/23/040/00269/AM19/ILicoNo/Date:0510407861
124.09.2018

1Decision:Thc cOmmittcc obscrved that flrm has not replied to DL issued to thcm and decided that a flnalreminder

lmay bC iSSucd to the irm by post and deferred the casc.

Status:
Deferred

iCase No.:11/23/87…ALC1/2018   :Party Name:RELIANCE
IINDUSTRIES LTD.

Meet No/Date:23/87¨

ALC1/2018
27.02.2019

Status:
Deferred

107 1HQ File:01/87/050/00709/AM19/ IRLA Filc:03/95/040/00497/AM19/Lic.No/Date:0310823982  1
125.09.2018                1

1Decision:The cOmmittec considered the casc as pcr agcnda and dccided to defer the ma■ er for want of comments

from Department of Chemicals and Pctro Chemicals

~:鳥
品 43/1魏 7-ALd茄麗
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艦 :1境常
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品 App品訂
~

127.02.2019

Lic.No/1Datc:3010104455

126.09.2018

,Decision : The committec considercd the case as per agcnda and dccided to ratify the licence as follows subject to all

IHQ Filc
l:01/87/050/00537/AM19/

RLA File

l:30/24/040/00030/AM19/

1108 iStatutory clearances since import item is uscd butyl rubber tubes scrap:

EXPORT ITEM QTY INIPORT ITEM QTY
BUTYL RECLAIM
RUBBER/RECLAIⅣ I RUBBER 500000Kg

USED BUTYL RUBBER TUBES SCRAP
450000Kg

RA may take consequential action as per Policy / Procedures

Case No.:15/23/87-ALC1/2018   Party Namc:RELIANCE
INDUSTRIES LTD.

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

lo9 HQ Fne:01/87/050/00713/AM19/ :RLA Filc:03/95/040/00586/AM19/.Lic.No/Date:0310824014  1
126.09.2018               1

:Decision:The cOmmittee considered thc casc as pcr agenda and dccided to dcfer the matter for want of comments
from Depattmcnt of Chemicals and Pctro Chemicals

A), 2 /t-,4 r--.-*-
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ICase No.:16/23/87…ALC1/2018

Ho HQ Filc:01/87/050/00714/AM19/

IParty Name:RELIANCE
IINDUSTRIES LTD.

Meet No/Datc:23/87¨

ALC1/2018
27.02.2019

Status:
Deferred

RLA Filc:03/95/040/00594/AM19/ Lic.No/Date:0310824043
127.09.2018

Decision ! The committee considered the case as per agenda and decided to defer the matter for want of comments
from Department of Chemicals and Petro Chemicals

ICase No.:17/23/87…ALC1/2018 Party Name:RELIANCE dヽcet No/Datc:23/87-

ALC1/2018
27.02.2019

INDUSTRIES LTD.
Status:
Deferred

HQ File:01/87/050/00715/AM19/ :RLA File:03/95/040/00621/AM19/ Lic.No/Date:0310824040

1                             127.09.2018

Decision ! The committec considered the case as per agenda and decided to dcfer the matter for want of comments
from Department of Chemicals and Petro Chemicals

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

:H21HQ File:01/87/050/00710/AM19/ IRLA Filc:03/95/040/00526/AM19/:LicoNo/Datc:0310824H7
:01.10.2018               1

1Decision:The cOmmittec considered the case as per agenda and decided to defer the matter for want of comments

ifrom Department ofChcmicals and Petro Chemicals

Case No.:12/23/87-ALC1/2018   1Paty Name:RELIANCE
:INDUSTRIES LTD.

Status:
Deferred

Case No.116/18/87… ALC1/2018

IH3 HQ Filc:01/87/050/00465/AM19/

:Party Name:CREST COMPOSITES
i&PLASTICS PVT.LTD.

:RLA Filc:08/24/040/00217/AM19/

Meet No/Date:23/87-

ALC1/2018
27.02.2019

Lic.No/Date:0810143658

09.10.2018

Status:
Deferred

:I〕 eclsl

lnay be

lCase N

lon:The COnllnittcc obscrved that flrIIn has not replied to I)L issued to thcm and decided that a flnal renlinder

issued to the flrnl by post and deferred the case.

0.318/18/87-ALC1/2018  :Party Name:GUJARAT RAFFIA IMeet No/Date:23/87-     Status:
:INDUSTRIES LTD          IALC1/2018           1Deferred

127.02.2019               1

H4HQ File:01/87/050/00467/AM19/ IRLA File:08/24/040/00226/AM19/Lic.No/Date:0810143674  :
110.10.2018               1

1Decision:The Cornmittec obscrved that flHn has not rcplicd to DL issucd to thcrn and decidcd that a flnal reminder

lmay be issued to the flrnl by post and defelTed the case.

Case No.:26/18/87-ALC1/2018

:H5

FartyName:PRISTINE
IMELAMINE LLP

IRLA File:34/24/040/00193/AM19/

4ヽeet No/Datc:23/87-

ALC1/2018
27.02.2019

Lic.No/Datc:3410044582

Status:
Deferred

HQ File :0 1 /87/050 10047 5l AM19/

Al P Lz,t'-'-*
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\2.10.20t8

Decision : Thc Committcc obscrved that firm has not rcplicd to DL issued to thcm and decided that a final rcmindcr
may bc issued to the firm by post and deferrcd the case.

Case No.:41l19187-ALCll20l8 Party Name:EASTMAN Mect No/Date:23187 -
RECLAMATIONS ALC1/2018

27.02.2019

Status:
Approved

HQ File:01/87/050/00535/AM19/ ‐RLA File:30/24/040/00021/AM19/ILic.No/Date:3010104471   1
16.10.2018 ||

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to ratify the licence as follows subject to all
:116 .statutory clearances sincc import itcm is used rubber tube scrap:

EXPORT ITENII QTY IMPORT ITEⅣ I QTY

Reclaim Rubber
500000Kg

USED RUBBER TUBES SCItAP WITH
MULTIPLE CUTS 450000 Kg

RA may take consequential action as per Policy / Procedures

Case No.:10/23/87… ALC1/2018   1Paty Namc:RELIANCE
IINDUSTRIES LTD.

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Mcct No/Datc:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

Status:
Deferred

Status:
Deferred

want of comments

Status:
Deferred

H71HQ File:01/87/050/00708/AM19/ IRLA File:03/95/040/00496/AM19/ILic.No/Date:0310824763   1
129.10.2018               1

1Decision:The cOmmittee considered thc casc as pcr agenda and decided to defer the matter for want of comments
from Dcpartment of Chemicals and Petro Chemicals

Case No.:14/23/87-ALC1/2018   ,Party Namc:RELIANCE
IINDUSTRIES LTD.

H8HQ File:01/87/050/00712/AM19/ IRLA File:03/95/040/00559/AM19/Lic.No/Date:0310824768  1
1                             1                             :29.10.2018               1

1Decision:The cOmmittee considered the casc as pcr agcnda and decided to defer the matter for want of comments

ltom Department ofChemicals and Petro Chemicals

Meet No/Datc:23/87-

ALC1/2018
27.02.2019

H91HQ File:01/87/050/00716/AM19/ IRLA File:03/95/040/00652/AM19/ILic.No/Date:0310824760
129.10.2018

1Decision:The cOmmittec considcrcd thc casc as per agcnda and dccided to defer the matter for

iom Departmcnt of Chemicals and PctrO Chcmicals

iCase No.:19/23/87-ALC1/2018  :Parり Name:田LIANCE      :Meet No/Date:23/87-
1201                lINDUSTRIES LIMITED     ALC1/2018
‐                             1                             :27.02.2019

μ ′ た“―

Case No.:18/23/87-ALC1/2018   1Party Name:RELIANCE
INDUSTRIES LTD.
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HQ File:01/87/050/00717/AM19/ :RLA File:03/95/040/00677/AM19/
)

Lic,No/Date:0310824766

29.10.2018

Decision : The committee considered the case as per agenda and decided to defer the matter for want of comments
from Department of Chemicals and Petro Chemicals

Mect No/Date:23/87¨

ALC1/2018
27.02.2019

121 HQ File:01/87/050/00718/AM19/ IRLA File:03/95/040/00689/AM19/Lic.No/Date:0310824754  1
129.10.2018               1

:Decision:The committee considered the case as per agcnda and decided to dcfer the matter for want of comments

ittomDepartment ofChcmicals and Petro Chemicals

Case No.:20/23/87… ALC1/2018   1Party Namc:RELIANCE
IINDUSTIIIES LIMITED

Status:
Deferred

Case No.:21/23/87-ALC1/2018   1Party Namc:RELIANCE
INDUSTRIES LIMITED

Mect No/Date:23/87-

ALC1/2018
27.02.2019

iStatus:

IDeferred

122 1HQ File:01/87/050/00719/AM19/ IRLA File:03/95/040/00694/AN119/ILic.No/Date:0310824745
:29.10.2018

:Decision : Thc committec considered the case as per agenda and decided to defer the matter for want of comments

:from Department of Chemicals and Petro Chemicals

123 HQ File:01/87/050/00720/AM19/ :RLA File

Meet No/Date:23/87-

ALC1/2018
27.02.2019

File:03/95/040/00695/AM19/M19/ Lic.No/Datc:0310824777

IParty Name:RELIANCE
IINDUSTIIIES LIIИ ITED

Status:
Deferred

Status:
Deferred

:                             129.10.2018

Decision:The cOFrllnittcc considcrcd the casc as pcr agenda and dccided to dcfer the matter for want of commcnts

from Departmcnt of Chenlicals and Petro Chenlicals

Case No.:26/23/87-ALC1/2018

1124 HQ Filc:01/87/050/00724/AM19/ RLA File:03/95/040/00716/AM19/ Lic.No/Date:0310824773
29.10.2018

|  IDecision:The committee considered the case as pcr agenda and decided to dcfer the matter for want of comments

l  from Department ofChemicals and Petro Chcmicals

IParty Namc:MLIANCE
IINDUSTRIES LIMITED

‐
Mcct No/Date:23/87-

ALC1/2018
‐27.02.2019

Case No.:31/23/87-ALC1/2018

HQ File:01/87/050/00729/AM19/ :RLA Filc:03/95/040/00756/AM19/ILic.No/Date:0310824868
101.11.2018

Decision : The committee considered the case as pcr agenda and decided to defer the matter for want of comments

from Department of Chemicals and Petro Chemicals

:Party Name:田 LIANCE
:INDUSTItIES LIMITED

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

||

―

―

―

~|

|          :
… 響 … … … … … … … … …

:



: ,a“ NQ2Ⅳ2y8卜ALCV2領 8

41

:Party Name:RELIANCE

FDUSTRIES LIMITED

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

:126 HQ Fib:01/87/050/00726/AM19/ :RLA Fib:03/95/040/00730/AM19/LicoNo/Date:0310824902
1   :                             `                             105。 11.2018

Decision ! The committee considered the case as per agenda and decided to defer the matter for want of comments
from Department of Chemicals and Petro Chcmicals

Case No.:32/23/87-ALC1/2018 IPaty Name:uLIANCE
IINDUSTRIES LIMITED

Meet No/〕 Datc:23/87-

ALC1/2018
127.02.2019

Status:
Deferred

:127 1HQ File:01/87/050/00730/AM19/ :RLA File:03/95/040/00757/AM19/ILic.No/Datc:0310824905
. 05.1 1.2018

Decision : The committee considered tt. .us. u, p., agenda and decided to defer the matter for want of comments
from Department of Chemicals and Petro Chemicals

1128

iCase No.:37/23/87-ALC1/2018   ,Party Name:RELIANCE
I                       IINDUSTRIES LIMITED

IHQ File:01/87/050/00735/AM19/ IRLA Filc:03/95/040/00778/AM19/

Mect No/Date:23/87-

ALC1/2018
27.02.2019

Lic.No/Datc:0310824923

06.11.2018

Status:
Deferred

IDecision:The cOmrnittec considcred the case as per agenda and decided to dcfer thc lnatter for want of colrmentsi

彙om Dcpartment of Chemicals and Petro Chemicals

iCase No.:38/23/87-ALC1/2018

1129 HQ Filc:01/87/050/00736/AM19/

IParty Name:ItELIANCE
:INDUSTRIES LIMITED

IRLA File:03/95/040/00779/AM19/

4ヽcet No/Date:23/87-

ALC1/2018
27.02.2019

Lic.No/Date:0310824926

06.11.2018

Status:
Deferred

IDecision:The cOmrnittee considered the casc as pcr agcnda and dccidcd to dcfer the lnatter for want of collnlnents

from Department of Chemicals and Petro Chemicals

ICase No.:25/23/87…ALC1/2018

HQ File:01/87/050/00723/AM19/ 1RLA File:03/95/040/00708/AM19/

|

Decision i The committee considered the case as per agenda and decidcd to defer the matter for
from Department of Chemicals and Petro Chemicals

IParty Name:ItELIANCE
IINDUSTItIES LIMITED

IMcet No/Date:23/87-

:ALC1/2018
127.02.2019

Status:
Deferred

Case No.:35/23/87… ALC1/2018 :Party Name:RELIANCE
:INDUSTRIES LIMITED

:RLA File:03/95/040/00772/AM19/

Lic.No/Date:0310824982

113.11.2018

Mcet No/Datc:23/87¨

ALC1/2018
27.02.2019

Lic.No/Date:0310824978

13.11.2018

want of comments

Status:
Deferred

HQ Filc :0 1/87/050 1007 33 I AM19 I

AlI /u,-r.*^
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Oaaition : ff,. .o--itt"" considereO it. .ur" u, p.. ug.nau urO decided ,o d.f", tt. -utt.. io, *un, of co-rn.nts
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Case No.:36/23/87… ALC1/2018   1Party Name:RELIANCE
IINDUSTItIES LIMITED

Meet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

Status:
Deferred

want of comments

,Status:
:Deferred

Status:
Deferred

Status:
Deferred

132 HQ File:01/87/050/00734/AM19/ RLA Filc:03/95/040/00777/AM19/ Lic.No/Date:0310824979  1

13。 11.2018               1

D)ecision:Thc cOmmittcc considercd the casc as per agcnda and decidcd to defer thc matter for want of comments

倉om Dcpartment of Chcmicals and Pctro Chemicals

Case No.:41/23/87-ALC1/2018 Meet No/Date:23/87-

ALC1/2018
27.02.2019

INDUSTRIES LIMITED

1133 HQ File:01/87/050/00739/AM19/ RLA Fib:03/95/040/00801/AM19/Lic.No/Date:0310825005
113.11.2018

Decision ! The committee considered the case as per agcnda and decided to dcfer the matter for
from Department of Chemicals and Petro Chemicals

134 1HQ File:01/87/050/00740/AM19/ IRLA File:03/95/040/00802/AM19/ILic.No/Date:0310825004   1
13.11.2018               1

1Decision:The cOmmittee considered the case as pcr agcnda and decided to defer the matter for want of comments
from Department of Chemicals and Petro Chemicals

Case No.:97l23l87-ALCI 12018 Parfy Namc:ASI-llRVAD PIPES Meet No/Datc:2 3187- Status:
DeferredPVT LTD ALC1/2018

27.02.2019

135 1HQ File:01/87/050/00795/AM19/ IRLA File:07/24/040/00199/AM19/ Lic.No/Date:0710H4124  ‐

.                                                            13.11.2018

1Decision:The committee considered the case as per agenda and decided to defer the matter for examination ofthe case
by Technical Expert(Consultant){SK}

Case No.:42/23/87-ALC1/2018   Party Name:RELIANCE
INDUSTRIES LIMITED

Party Narne:RELIANCE
INDUSTRIES LIMITED

Meet No/Date:23/87¨

ALC1/2018
27.02.2019

Mcct No/Date:23/87¨

ALC1/2018
27.02.2019

ICase No.:1/23/87‐ ALC1/2018   1Paty Name:HUBERGROUP    Meet No/Date:23/87-
I                       INDIA PRIVATE LIMITED.    IALC1/2018

‐27.02.2019

136童
O Fiiさ :bi/8ケ /636,66どう0,AM19, IRLA Filc:o3/94/040/00697/AM19/Lic.No/Date:0310825034

114.11.2018

Decision : The committee considered the case as pcr agenda and decided to defcr the matter for comments of DIPP

A//" /u-'tr

137

Case No.:40/23/87-ALC1/2018

Name:RELIANCE
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HQ File:01/87/050/00738/AM19/ :RLA File:03/95/040/00800/AM19/ILic.No/Date:0310825061

:                             115.11.2018

,Decision : The committee considered the case as per

.from 
Department of C_hemicals and Petro Chemicals

agenda and decided to defer the matter for want of comments

Mcet No/Datc:23/87-

ALC1/2018
27.02.2019

1138 HQ Filc:01/87/050/00701/AM19/ RLA File:03/94/040/00726/AM19/ Lic.No/Date:0310825221
26.11.2018

:D)ecision:The cOmmittec considercd the case as per agenda and dccided to dcfcr the matter for examination ofthe

case by Tcchnical Expcrt(Consultant){DNM}

Status:
Deferred

Case No.:3/23/87… ALC1/2018   Party Name:KRISHNA
‐ANT10XIDANTS PVT.LTD.

Status:
Deferred

iCase No.:45/23/87-ALC1/2018 IParty Name:RELIANCE
IINDUSTRIES LIMITED

Meet No/Date:23/87-

ALC1/2018
27.02.2019

139 1HQ File:01/87/050/00743/AM19/ :RLA Fib:03/95/040/00836/AM19/Lic.No/Date:0310825241
127.11.2018

IDecision:The cOmmittce considered the case as pcr agcnda and decided to defer the matter for want of comments

from Department of Chemicals and Pctro Chemicals

Case No.:39/23/87-ALC1/2018

HQ File:01/87/050/00737/AM19/ :RLA File:03/95/040/00795/AM19/ Lic.No/Date:0310825330

Party Name:ItELIANCE
INDUSTRIES LIMITED

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

1140

t

:Decision : The committec considered the case as per agenda
,from Department of Chemicals and Petro Chemicals

:30。 11.2018               :

and decided to defer the rnatter fbr want of conlllnents

,Mcct No/Date:23/87-        iStatus:

:ALC1/2018           :Deferred
127.02.2019               :

Case No.:46/23/87-ALC1/2018 IParty Name:MLIANCE
IINDUSTRIES LIMITED

for

HQ File:01/87/050/00744/AM19/ IRLA File:03/95/040/00838/AM19/ Lic.No/Date:0310825337
:30。 11.2018

Decision : The committee considered the case as per agcnda and decided to defer the matter
from Department of Chemicals and Petro Chemicals

want of comments

1142

Case No.:48/23/87-ALC1/2018 IParty Name:RELIANCE
IINDUSTRIES LIMITED

Meet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

HQ Filc:01/87/050/00746/AM19/ IRLA File:03/95/040/00858/AM19/ILic.No/Date:0310825336
30.11.2018

,Decision 3 The committee considered the case as per agenda and decided to defer the matter for want of comments

,from Department of Chemicals and Petro Chemicals

ハノ/″ンー
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Case No.:2/23/87… ALC1/2018
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Party Name:KEY EXPORTS, Meet No/Date:23/87-

ALC1/2018
Status:
Deferred

1143

27.02.2019

HQ File :0ll871050100700lAMlgl RLA File :03/9410401007251A}lI191 Lic.NoiDate:0310825470
06.12.2018

D€cision: The committee considcred the case ai per agenda and decided to defer the mattcr for examination ofthe case

1by Technical Expert(Consultant) {SK}

ICase No。 :4/23/87…ALC1/2018

IHQ File:01/87/050/00702/AM19/ IItLA Fib:03/94/040/00777/AM19/Lic.No/Date:0310825563
11.12.2018

Decision : The committcc considered the case as per agenda and decided to defcr the mattcr for comments of DIPP

,Paty Name:BALKRISHNA
IINDUSTRIES LIMITED

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

1144

Case No.:5/23/87… ALC1/2018   1Party Name:BALKRISHNA
IINDUSTRIES LIMITED

Mcet No/Date:23/87¨

ALC1/2018
27.02.2019

Status:
Deferred

145 HQ File:01/87/050/00703/AM19/ 1RLA File:03/94/040/00780/AM19/ILic.No/Date:0310825564
■1.12.2018

IDecision:The committec considcrcd thc casc as per agcnda and decided to defcr the matter for comments ofDIPP

1146 HQFiitibiた ケ

'6」

b'66息 64'AMi夕  :通k'1お :」 4わ4'640/00277/AM19/LicoNo/Date:3410044746  1
1   1                            1                            111.12.2018               1

1  :Decision:Thc committee considcred the case as per agcnda and decided to defer the matter for comments of DIPP

Case No.:106/23/87… ALC1/2018  1Party Name:AGNI FIBER
IBOARDS PVT.LTD,

Case No.:24/23/87-ALC1/2018   1Party Name:IIELIANCE
IINDUSTRIES LIMITED

HQ Filと lbi/8ケ

'636/66ケ 'シ

AMiう

' IRLAriit ib」

/ぅζ,646'66ウ b`′AMiタ

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Meet No/1Datc:23/87-

ALC1/2018
27.02.2019

Lic.No/Date:0310825639

13.12.2018

Status:
Deferred

IStatus:

:Deferred

want of comments

147

Decision : The committee considered the case as per agenda and decided to defer the matter for

from Department of Chemicals and Petro Chemicals

Case No.:52/23/87… ALC1/2018  1Party NamelMICROSPHEMS   'Mcct No/Datc:23/87-
|(INDIA)                ALC1/2018

27.02.2019

Status:
Deferred

r+g ;He rlt" :01/87/050/00750/AM19/ ]RLA Filc :03195104010096O/AM19/ Lic.No/Date:0310825666
14.12.2018

"o*irr"* - ir* *-rn-itt"" lonsa"r"J tr," 
""." 

* p"i &"a" "ii[ 
J""la.a- tr a"r"i trr" .utt"izu-"*"-i.ation o]the case
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by Technical Expert(Consultant) { SK}



Case No.:29/23/87… ALC1/2018

45

1Paty Name:RELIANCE
IINDUSTRIES LIMITED

Meet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

149 HQ File:01/87/050/00727/AM19/ 1RLA File:03/95/040/00753/AM19/Lic.No/Date:0310825692  1

117.12.2018               ‐

IDecision:Thc cOmmittcc considcrcd thc casc as per agcnda and decidcd to defer the matter for want of comments
from Dcpartment of Chemicals and Petro Chemicals

Status: Approved

:01/87/050/00751/AM19/    103/95/040/00976/AM19/

Decision : The committee considered the request of the firm and decidcd to adopt the following norms on
repeat basis as pcr decision taken in Meeting No. 1618l -ALCllz}l 8 which was held on 26.09201 8:

EXPORT ITEM QTY IMPORT ITEM QTY
SILICONE      COATED
POLYESTER       FILM
(RELEASE  LINERS) (100
MICRON+  /  -  10%)
100000.000 KGS 714000.000
SQM

714000Sq. meter

POLYESTER FILM(100
MICRON+/-10%)
105000.000 KGS
749700.000 SQM

1.O4Kg/Kg content in
Export Product

SILICONE POLYMER 0.009Kg/Sq.meter of
Export Product

CATALYST FOR
SILICONE

0.0006Kg/Sq.meter of
Export Product

CROSSLINKER FOR
SILICONE

0.00108Kg/Sq.meter
ofExport Product

RA may take consequential actiion as per Policy / Procedures

Case No.:6/23/87-ALC1/2018

Case No.:53/23/87-

ALC1/2018

HQ Filc

PRIVATE LIMITED

RLA File

ALC1/2018
27.02.2019

Lic.No/Date:0310825693

17.12.2018

Party Name:LOPAREX INDIA IMect No/Datc:23/87-

塾0

IPa=y Name:BALKltISHNA
INDUSTRIES LIMITED

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

iStatus:
,Approved

151■
OFiiぎ bi/8カ 6Ь 6'66ケ 64,AMi夕  RLA fiit b3/う4'646,66ケs13'AMib,lti81ヽ。/Dtttと 6」 ibj'3ウ4` ~|

118.12.2018               1

:Decision:The cOmmittee considcred thc case as pcr agcnda and decided to defer the matter for comments ofDIPP

iCase No.:13/23/87-ALC1/2018  Party Name:SOLVAY        IMcet No/Date:23/87¨
SPECIALITIES INDIA PVT.LTD.IALC1/2018

127.02.2019               :

1521QΠ
L:01/87/050/00711/AM19/1RLA ΠL:03/95/040/00546/AM19/LiQNoわ 江α0310825716 :

118.12.2018              1

lDecision :Bascd On thc cxamination of thc casc of flrm by Technical Expert(Consultant{DNM})in File No.

:01/87/050/007H/AM19,thc Committce decided to adopt following norms■

ハン′ル ー

‐|
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Meet No/Date:23/87- Status:
Deferred,INDUSTRIES LIMITED       :ALC1/2018

.                             127.02.2019

HQ File:01/87/050/00721/AM19/ :ItLA File:03/95/040/00705/AM19/Lic.No/Date:0310825722

18.12.2018

Decision I Thc committec considercd the casc as per agcnda and dccided to defcr thc matter for want of comments
from Department of Chemicals and Petro Chemicals

:Case No.:23/23/87-ALC1/2018   Party Name:RELIANCE

EXPORTITEM QTY IMPORT ITEM Quantity

PEEK(POLYETHER ETHER KETONE) lKg
4,4-DIFLUORO BENZO
PHENONE 0.777Kg

HYDROQUINONE
PREMIUM/EXTRA
PURE/
PHOTOGRAPHIC
GRADE

0.383Kg

SODA SOLVAY LIGHT¨
SODIUM CARBONATE
LIGHT

0.383Kg

POTASSIUM
CARBONATE(EXTRA
FINE)

0.002Kg

DIPHENYL SULFONE 0.0565Kg

LITHIUM CHLORIDE
(99%ANHYDROUS)

0.0188Kg

RA may take consequential action as per Policy / Procedures

Case No.:7/23/87… ALC1/2018   Party Name:GUARNIFLON
INDIA PVT.LTD.

Mect No/Date:23/87…

ALC1/2018
27.02.2019

Status:
Approved

HQ File:01/87/050/00705/AM19/ IRLA File:03/94/040/00804/AM19/Lic.No/Date:0310825878

121.12.2018

Decision ! The committec considercd the case as per agenda and dccided to ratify the licence as follows:
■541

EXPORT ITEM QTY IMPORT ITEM QTY
PTFE MOLDED OR SKIVED SHEETS TAPES
FILMS
Poly Tetra Fluoroethylcnc Products:Molded/Skivcd

Shcets,Tapcs,Films

150000Kg

PTFE   POWDER
POLY    TETRA
FLUORO
ETHYLENE

153000Kg

RA may take consequential action as per Policy / Procedures

Case No。 :8/23/87…ALC1/2018 rParty Name:ARCHROMA INDIA Mect No/Date:23187-
PRIVATE LIⅣIITED ALC1/2018

27.02.2019

HQ File:01/87/050/00706/AM19/ 1RLA File:03/94/040/00814/AM19/ILic.No/Date:0310825879
121.12.2018

ｄＳｔａｔｕｓ‥̈155

…
一

西
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Decision: The comminee considercd the case as per agenda and dccided to defer rhe matter for cxamination ofrhe case
I :by Technical fxpert(Consultant) {SK}

:‐ iCa:ざ Nolζbわb′患ケlALё iたOi患  1嘉,長熟 1通量ANёゴ  ~:M3よ oヽ/D品う」′恵,1  、1111ま ……
:  :                     :INDUSTRIES LIMITED      :ALC1/2018           1Deferred
i :          i          27.02.2∝ 9     1
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Case No.:30/23 t87-ALCll2}l} Parry Nu*.,ngI.tANCp Meet No/Date:2 3lB7- Status:

轟
h   iダ 聴計

|  IDeclslon:Thc cOmmittee considcrcd thc case as per agenda and decided to defer the matter for want of comments
i lfrom Department ofChemicals and Pctro Chemicals
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:  |                      :INDUSTRIES LIMITED       :ALC1/2018
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:  :Decision:The cOmmittee considered the case as per agenda and decided to defcr the matter for want of colnments
i ifromDcpartmcnt ofChcmicals and Petro Chemicals
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1160 HQ File:01/87/050/00732/AM19/ :RLA File:03/95/040/00769/AM19/Lic.No/Date:0310825987  1
1 :               i               127.12.2018        :
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「

27.02.2019

:HQ File:01/87/050/00745/AM19/ IRLA File:03/95/040/00841/AM19/ Lic.No/Date:0310825984  1

127.12.2018               1

lDecision:The cOmmittee considcred the case as per agenda and dccided to defcr the matter for want of comments
iom Department of Chcmicals and Petro Chemicals

62

Status:
Deferred

HQ File :011871050100749/AM19l ,RLA File :03/9510401009401AM19/ Lic.No/Date:0310825949
27.12.2018

Decision : The committee considered the case as per agenda and decidcd to dcfer the matter for want of cornments
from Department of Chemicals and Petro Chemicals

Case No.:49123187-ALC1l20l8 ParryNamc:RELIANCE Status:
DeferredINDUSTRIES LIMITED

HQ File:01/87/050/00747/AM19/ RLA File:03/95/040/00894/AM19/ Lic.No/Date:0310826029

31.12.2018

Decision : Thc committce considcrcd the casc as pcr agenda and dccidcd to dcfcr thc matter for want of comments
from Department of Chemicals and Petro Chemicals

Case No.:63/23l87-ALCl l20l8 Party Name: SHARMA Mcet No/Date:23/87- Status:
Deferred1                     1CHEMICALS&ADHESIVE    :ALC1/2018

127.02.2019
164責
0「 iiι bi′患ケ,63b′ 66ケ

`i,AMiう

′ IRLA riお 16ζわ4/o4b′663,`/AMiう′二i`:ヽ3/D五i`163ib460i3i
102.01.2019

IDecision:The cOmmittee considered the case as per agcnda and decidcd tO defer the mattcr for comments ofDIPP

Case No.:64l23l87-ALCl l20l8 Party Namc:VCRM Mcct No/Date:23/87¨

PETROCHEMICALSPVT. LTD. ALCII2OLS
27.02.2019

165 HQ File :0 11871050/00762lA.Mlgl RLA File:05124104010[537lANngl Lic.No/Date:0510409161

|

02.01.2019

Decision ! The committee considered the case as per agenda and decided to defer the matter for comments of DIPP

CaseNo.:65/23187-ALCllz0l$ PartyName:VCRM 4ヽcct No/1Datc:23/87- Status:
DeferredIPETROCHEMICALS PVT.LTD. :ALC1/2018

116611ぃ 1さ bi′恵力

“

6,66ケ

`」

,AMiう,薫二人h庭 bЬわ4ん46,66ζ」§/AMiう
'“

LとINoわ五i3bЬ ib'両 i`ウ
…
■
……

,   1                             ,                             102.01.2019               1

1  1Decision:The cOmmittee considered the casc as per agenda and decided to defer the matter for comments ofDIPP

Mcct No/Date:23/87¨

ALC1/2018
27.02.2019

1163

ｄＳｔａｔｕｓ‥̈

167 :Case No.:54l23l87-ALCl l20l8 :Party Name:RELIANCE Mcct No/Datc:23/87- Status:

―

「

I  Case No.:51/23/87-ALC1/2018  1Party Name:RELIANCE      Mect No/Date:23/87-
IINDUSTRIES LIMITED       ALC1/2018



:Decision:The cOmmittee cOnsidercd the case as per agenda and decidcd to dcfer the matter for
iom Department of Chemicals and Pctro Chemicals

Case No.:59/23/87-ALC1/2018  1Parり Name:VRINDAVAN     IMcct No/Datc:23/87…
|                      IPLASTIC INDUSTItIES       IALC1/2018

27.02.2019

1HQ File:01/87/050/00757/AM19/ IRLA File:03/95/040/01034/AM19/ILic.No/Date:0310826181
104.01.2019

rDecision : The committee considered the case as per agenda and decided to defer the matter for examination of the
,case by Technical Expert(Consultant) {SK}

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

169責
Oriiと lbi/8ケ′656′ 66わケ,AMiう/ 1良二人filさ :ううわ4/o46′ bbbむ力AMi夕 二i3:ヽ3/Dttiさ :,,ibbi`b44  1

104.01.2019               1

1Decision:The cOmmittee considered the case as per agcnda and decidcd tO dcfer the mattcr for comments ofDIPP

Mcct No/Date:23/87-

ALC1/2018
27.02.2019

170 1HQ File:01/87/050/00741/AM19/ IRLA File:03/95/040/00806/AM19/:Lic.No/Date:0310826207   1

107.01.2019               1

1Decision:Thc cOmmittec considcred the case as per agcnda and decided tO defer the matter for want of comments
from Departmcnt of Chemicals and Pctro Chemicals

,Status:

Deferred

want of comments

Status:
Deferred

49

1NDUSTRIES LIヽ 41T13D

HQ File:01/87/050/00752/AM19/ RLA File:03/95/040/00982/AM19/

Case No.:99/23/87-ALC1/2018   Party Namc:TTIPOLYMERS
PRIVATE LIMITED

,Case No.:43/23/87-ALC1/2018   Party Namc:RELIANCE
InUSTRIES LIMITED

ALC1/2018
27.02.2019

I)eferred

LicoNo/Date:0310826177    1

04.01.2019                '

want of comments

Status:
,Deferred

Status:
Deferred

Status:
Deferred

171

「
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CaseNo.:57123187-ALCll2}l8 PartyNamc:RELIANCE
INDUSTRIES LIMITED

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

173 HQ Filc:01/87/050/00755/AM19/ IRLA File:03/95/040/01024/AM19/ Lic.No/Date:0310826277
10.01.2019

Decision ! The committee considered the case as per agenda and decided to defer the matter for
from Department of Chemicals and Petro Chemicals

want of comments,

ICase No.:60/23/87-ALC1/2018   Party Name:NARENDRA
PLASTIC PVT LTD.

IHQ File:01/87/050/00758/AM19/ IRLA File:03/95/040/01042/AM19/

4ヽcet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Approved

Lic.No/Date:0310826309

10.01.2019

174

Decision ! The committee considcred the case as per agenda and decided to ratify the licence as follows:

ICase No.:9/23/87¨ ALC1/2018 Party Namc:VISEN INDUSTRIES Mcct No/Date:2 3lB7- Status:
Deferred.LIMITED ALC1/2018

27.02.2019

■751HO FiHQ File :01/87/0501007071AM191 RLA File :03/9510401003561AN1191 Lic.No/Date:0310826324
11.01.2019

, Decision: The committee considered thc case as per agcnda and decided to defcr the matter for examination of thc case
by Technical Expert(Consultant) { SK}

EXPORT ITEM QTY IMPORTITEM QTY
PRINTED VEST TYPE CARRIER BAGS(MADE
OF HDPE)

(Net contain ofHDPE 2591.OMTs and LLDPE 409.0
MTs)

3000NIT HDPE GRANULES 2798.000MT

LLDPE 441.610MT

RA may take consequential action as per Policy / Procedures

Case No.:55/23/87… ALC1/2018 IParty Name:RELIANCE
IINDUSTRIES LIMITED

Mcet No/Date:23/87¨

ALC1/2018
27.02.2019

Status:
Deferred

176 HQ File:01/87/050/00753/AM19/ IRLA File:03/95/040/01000/AM19/Lた .No/Date:0310826330
111.01.2019

Decision i The committee considered the case as pcr agenda and decided to defer the matter for want of comments
from Department of Chemicals and Pctro Chemicals

Case No.:56/23/87-ALC1/2018   Party Name:RELIANCE
INDUSTItIES LIMITED

Mcct No/〕 Datc:23/87- Status:
Deferred‐ALC1/2018

27.02.2019

洋
7

IRLA File:03/95/040/01001/AM19/ Lic.No/Date:0310826326

11.01.2019
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Decision : The committee considered thc case u, p.r.g.ra. ,rJ J..ia.a
from Department of Chemicals and petro Chemicals

to defer the matter for want of comments

ICase No.:58/23/87-ALC1/2018  1Party Namc:NAVNEET       ,Mcct No/Date:23/87- Status:
DeferredEDUCAT10N LIMITED ALC1/2018

27.02.2019

1178 HQFilc:01/87/050/00756/AM19/ IRLA File:03/95/040/bibb3/AMiう ′ Liと .ヽ 6/Ditさ 16」 16患,6322          1
111.01.2019               1           1

1    1:サ
:ll::‖ licI電器Iきli:j酬冨

thecaseasperagendaanddecidedtOdefcrthematterforexanlinatiOnofthecasel

Case No.:98/23/87-ALC1/2018  ,Party Name:MAX SPECIALITY  IMcet No/Date:23/87-

IFILMS LIMITED

179 HQ File:01/87/050/00796/AM19/ IRLA File:22/24/040/00061/AM19/ Lic.No/Datc:2210016056  1

11.01.2019

Decision: The committee considered th" 
"ase 

a" pei ag"nda and decided to dcfer the matter for examinatior ofthe case
iby Technical Expert(Consultant){SK}

Status:
Deferred

127.02.2019

1180,HQ RL:01/87/050/00759/AM19/ :RLA Fib:03/95/040/01046/AM19/Lic.No/Date:0310826359  1
14.01.2019

I Decision : The committee considered the case as per agenda and decided to defer the matter for want of corrments
, ..._ !m lefartment of Chemicals and Petro Chemicals

ALC1/2018
27.02.2019

Mcct No/Date:2 3187- Status:
ALC1/2018 Deferred

1  1Case No.:61/23/87… ALC1/2018   1Paty Name:RELIANCE
IINDUSTRIES LIMITED

Case No.:66/23/87-ALC1/2018   1Party Name:PIONEER

IPOLYLEATHERS LIMITED

|  ICase No.:101/23/87… ALC1/2018  1Party Namc:FINOTEX
■83                       1FIBRECAST PVT.LTD.

Case No.:62/23/87-ALC1/2018  1Party Namc:UNITED RUBBER  ‐Mect No/Date:23/87-
IINDUSTRIES(INDIA)PVT.LTD ‐ALC1/2018

27.02.2019

Meet No/Date:23/87-

ALC1/2018

Mcet No/Date:23/87-

ALC1/2018
27.02.2019

Status:
Deferred

l

Status:
Deferred

81 HQ‐
liiと もiたケ,636,66ケ

`o/AMiう

′ :RLAriお b」ゎζ/046/0‐lo6ウ/AMi9/tiι :ヽも/D滸

`:ぬ

‐
ib慧,63`3  ‐

114.01.2019               1

1Decision:The cOmmittee cOnsidered the casc as per agenda and dccidcd tO defer the mattcr for comments ofDIPP

|                             :                             ‐27.02.2019               1

182 HQ Fib:01/87/050/00764/AM19/ :RLA File:05/24/040/00582/AM19/LicoNo/Date:0510409333  1

1                            1                            ‐15.01.2019               1

:Decision:The committee cOnsidered the casc as per agenda and decided to defer the matter for examination ofthe case

lby TeChnical Expcrt(Consultant){SK}

紹 ′ ′レ,_

Status:
Deferred
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iHQ File :01/87/050 t0o799/ANI]9/ lnre ril" :31/83/040/00058/AM1e7 lli;.N;/Dai":tr ro-oozis+ l*-
15.01.2019

; of the case l

, byTechnicalExpert(Consultant){SK}

iCase No.:107/23/87… ALC1/2018  1Parサ Name:SML FILMS LIMITED iMcet No/Datc:23/87-     status:

:ALC1/2018           1Deferred
127.02.2019

1184轟0十五
`:biた

ケ,636/o6恵 6Ь,AMiう′ :RLArilともシ,4,040/666カ/AMi9/tiι :ヽ。/D五:こ3'16o4'515  '    
｀

:

:   |                                                                        .         '

1                            116.01.2019               1           :

,P:r gr, The committee cons 
iI by Technical Expert(Consultant) {SK} |

:  iCaseNo.:100/23/87-ALC1/2018 1artyName:AUM UDYOG    IMeet No/Date:23/87-    istatus:
:  :                   |                   :ALC1/2018         1Deferredl   :                           :
:   :                              :                              :27.02.2019                ,

1185:面
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Ⅲよくなも砧b五〇0~186が

… … …~
:                            129.01.2019

:  :Decision:The committee cOnsidercd the case as per agenda and decided to defer the matter for examination ofthe case

l  byTechnical Expert(Consultant){SK}

Mceting ended with a vote Ofthanks to the Chair.
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